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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application NO.--------c-oomcceee_ OF 2025/EZ

An application under section 14, 15 & 18 of the National
Green Tribunal Act, 2010 and Rule 8 (1) of the National Green
Tribunal (Practice and Procedure) Rules, 2011

IN THE MATTER OF:

ATINDRANATH CHATTERJEE

L-65, Sagarbhanga LIG Housing Estate

Post- Sagarbhanga Colony, Durgapur- 713211
Dist: Paschim Bardhaman, West Bengal

(M) 9547046747, E-mail: atincl5@gmail.com

------------- APPLICANT
WEST BENGAL POLLUTION CONTROL BOARD & OTHERS

____________ RESPONDENTS
SYNOPSIS

The present application is being filed due to non-consideration of the
representation being dated 09.12.2024 & 25.11.2025 submitted by
the applicant to the Respondent Nos. 1 & 2. The representation was
submitted by the applicant with a request to take necessary steps
withiregard to the illegalities committed and being carried out by the
Private Respondent No. 4 in collusion with the Respondent Nos. 1 &
2 theteby installation and operation of 02 nos. 100 Metric Ton per
‘day, froduction capacity of Direct Reducing Iron and/ or Sponge Iron
Alplatit and 01 no. additional 08 Metric Ton Induction Furnace without
o]z’ajzaining necessary environmental clearance from the competent
-#uthority in accordance with law. But the Respondent Nos. 1 8 2
has not yet taken any step against the Private Respondent No. 4 even
after receipt of the representation. Hence, this Original Application.

09 DEC 2005
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application NO.--=--—--oooocceeeee_ OF 2025/EZ

An application under section 14, 15 & 18 of the National
Green Tribunal Act, 2010 and Rule 8 (1) of the National Green
Tribunal (Practice and Procedure) Rules, 2011

IN THE MATTER OF:

ATINDRANATH CHATTERJEE

L-65, Sagarbhanga LIG Housing Estate

Post- Sagarbhanga Colony, Durgapur- 713211
Dist: Paschim Bardhaman, West Bengal

(M) 9547046747, E-mail: atincl5a@gmail.com

_____________ APPLICANT
WEST BENGAL POLLUTION CONTROL BOARD & OTHERS
__________ RESPONDENTS

LIST OF DATES

'Sl No. | Date | Particulars B - |
O1. 21.02.2007 Consent to Establish issued by West Bengal |
_ Pollution Control Board
02. 07.08.2009 Environmental Clearance issued by the State
Environment Impact Assessment Authority, West
 Bengal .
03. 17.09.2009 | Consent to - Establish issued by West ‘Bengal |
. Pollution Control Board
04. 24.02.2020 Consent to Operate issued by West Bengal
Pollution Control Board
0S. 20.07.2022 Consent to Operate issued by West Bengal
Pollution Control Board ]
06 09.12.2024 Representation submitted through postal
' communication to the Respondent Nos. 1 & 2 by
the Applicant
07. 1 25.11.2025 Reminder to representation dated
09.12.2024submitted through e-mail
communication to the Respondent Nos. 1 ’§g_2__12&
| the Applicant W
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BEFORE THE NATIONAL GREEN TRIBUNAL |
EASTERN ZONE BENCH, KOLKATA

Original Application No.------—-———-—————_- OF 2025/EZ

An application under section 14, 15 & 18 of the National
Green Tribunal Act, 2010 and Rule 8 (1) of the National Green
Tribunal (Practice and Procedure) Rules, 2011

IN THE MATTER OF:

ATINDRANATH CHATTERJEE

L-65, Sagarbhanga LIG Housing Estate

Post- Sagarbhanga Colony, Durgapur- 713211
Dist: Paschim Bardhaman, West Bengal

(M) 9547046747, E-mail: atincl5@gmail.com

VERSUS

1. The Chairman, West Bengal Pollution Control Board,
PARIBESH BHAWAN, 10A, Block-LA, Sector-III,
Bidhannagar, Kolkata- 700 106, E-mail: chrmn.wbpcb-

wb@bangla. gov.in

2. The Member Secretary, West Bengal Pollution Control
Board, PARIBESH BHAWAN, 10A, Block-LA, Sector-III,
Bidhannagar, Kolkata- 700 106

E-mail: ms.wbpcb-wb@bangla. gov.in

3. The Secretary, Ministry of Environment, Forest & Climate
Change, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi- 110003, E-mail: secy-moef@nic.in

4. M/s CALSTAR SPONGE LIMITED, Service through the
Director, 18, R. N. Mukherjee Road, Kolkata- 700 001, E-
mail: avranil.calspring@gmail.com
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THE HUMBLE APPLICATION OF THE APPLICANT ABOVE-
NAMED MOST RESPECTFULLY SHEWETH:

1. That the address of the Applicant is given above for the

service of notice of this Application.

2.  That the addresses of the Respondents are given above for

the service of notice of this Application.

3. That the Present Application is being filed U/s 14, 15 &
18 of the National Green Tribunal Act, 2010 and the Rules
framed thereunder by me as being the aggrieved person for the

interest of protection of environment moved against.

4. That the Present Application is being moved against the

Respondent Authorities.

FACTS IN BRIEF:

3.1 That the Applicant is a law-abiding citizen, now residing
at the address mentioned in cause-title hereinabove. He is a
public-spirited person, always keen to see that the rule of law is
upheld and there is no infraction of law and see the justice to

.....

prevail. " N

5.2 That the Applicant is filing this Original Applica.t'ion‘,to
advance the public good and with the public-spirit to profect ~

and safeguard the environment, being a duty that-he/:

citizen, owes to this country and the society.
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5.3 That this Original Application seeks necessary direction
upon the Respondent Nos. 1 & 2 for consideration of the
representations being dated 09.12.2024 & subsequent
reminder dated 25.11.2025 duly submitted by the Applicant
with regard to various illegalities and violations committed and
being carried out by M/s Calstar Sponge Limited, the Private
Respondent No. 4 herein, on the ground that some of the units
have been installed and being operated illegally till this date

without obtaining environmental clearance.

5.4 The Applicant states that the Private Respondent No. 4 is
an industrial establishment located at Jamuria Industrial
Estate within the boundary of Asansol Municipal Corporation
under the District of Paschim Bardhaman, West Bengal. The
company has installed Direct Reducing Iron (DRI) and/or
Sponge Iron Plant, Induction Furnaces for manufacturing of

Mild Steel Ingots and Captive Power Plant.

5.5 The Applicant states that the installation and operation of
sponge iron and mild steel ingot manufacturing plant comes
within the ambit of relevant provision of the Environment
Impact Assessment (or EIA) Notification, being dated

Py, 1
14.09.2006 issued by the Respondent No. 3 and is regdired to

obtain environmental clearance prior to installation 6f any such

oA

unit.

5.6
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proposal submitted by the Private Respondent No. 4 to the
Respondent No. 3 vide File No. [A-J-11011/655/2009-IA-
IIND-I), that the Private Respondent No. 4 had initially
installed 02 (Two) Nos. 100 MT per day production capacity of
DRI and/or Sponge Iron Plant on the basis of ‘Consent to
Establish’ dated 21.02.2007 issued by the Respondent No. 2
and no environmental clearance has been obtained at the
relevant point of time from the Respondent No. 3 for installation
of those Sponge Iron Plants and till date these plants are
operational on the basis of ‘Consent to Operate’ issued by the
Respondent No. 2 being dated 20.07.2022 and which is valid
upto 31.07.2027. The Private Respondent No. 4 has obtained
‘Consent to Operate’ from the Respondent No. 2 by employing
some “extraneous” measures. No Environmental Clearance for

the DRI and/or Sponge Iron Plant has been obtained as yet.

Photocopy of the Consent to Establish dated 21.02.2007 &
Consent to Operate dated 20.07.2022 are annexed hereto and

collectively marked as Annexure-P/ 1.

5.7 It is submitted that thereafter the Private Respondent No.
4 had obtained an environmental clearance being dated
07.08.2009 from the State Environment Impact Assessment
Authority, West Bengal for installation of 1x8 MT Inductioh
Furnace having production capacity of 24,000 Ton Perf‘Arihum
(TPA) Mild Steel Ingots. But, the ‘Consent to Establish’ dated..
17.09.2009 issued by the Respondent No. 2 clearly indicates

that the Private Respondent was accorded ‘Consent to



-

Establish’ for installation of 2x8 MT Induction Furnaces to
produce 48,000 TPA Mild Steel Ingots and followed by ‘Consent
to Operate’ granted and renewed from time to time by the
Respondent No. 2 for operation of 2x8 Induction Furnaces for
manufacturing of 48,000 TPA Mild Steel Ingots, lastly on
24.02.2020 which was valid wupto 31.12.2024. Such
extension/renewal of the “consent to operate” was granted by
the West Bengal Pollution Control Board in unholy collusion

with the Private Respondent No. 4.

Photocopy of the Environmental Clearance being dated

07.08.2009 is annexed hereto and marked as Annexure-P/2.

Photocopy of the Consent to Establish being dated 17.09.2009
& Consent to Operate being dated 24.02.2020 are annexed

hereto and collectively marked as Annexure-P/3.

5.8 The Applicant states that while considering the expansion
proposal by the Expert Appraisal Committee of the Respondent
No. 4 in its 64th meeting held on and from 21st to 23w August,
2024 at New Delhi though identified the unlawful installation of
02 (two) nos. 100 MT capacity DRI Plant, but not the other
violation committed by the Private Respondent Na: 4 (ie:
installation and operation of 01 no. of additional 8/MT' capacity
induction furnace for which no environmental ¢learance, has
been obtained by the Private Respondent No. 4). The ‘commitfee

without going into detail verification of the docurients
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submitted by the Private Respondent No. 4 in the said
expansion proposal, has wrongly determined the violation
period as from 01.07.2007 to 06.08.2009, however it can be
said without any doubt that the industrial unit is still
continuing the violations, and the violations were not limited to
the period between 01.07.2007 and 06.08.2009 rather, it is
subsisting till this date. So the violation period is one
commencing from 01.07.2007 to this date, and not from

01.07.2007 to 06.08.2009.

5.9 It is submitted that a detail and comprehensive

representation was submitted by the Applicant on 09.12.2024

to the Respondents Nos. 1 & 2 requesting them to take

necessary steps against the Private Respondent No. 4 on the
following grounds:

(i) The Private Respondent No. 4 is still violating the

environmental norms, because the violation did not

limit to the period from 01.07.2007 to 06.08.2009.

The Private Respondent No. 4 did not obtain any

Environment Clearance. Such violation committed

by the Private Respondent No. 4 was fundamental in

nature, disentitling the Private Respondent No. 4 to

get the Consent to Operate (CTO). But the Private

Respondent No. 4 may be on account o{ _some,

“extraneous considerations”, got the CTO."':’i;he CTO

was issued on 20.07.2022. Such CTO is hitiby the

violations then subsisting, and was issued déspite

.
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subsistence of the violations. Such CTO is not valid
in law. If seen from this perspective, then the Private
Respondent No. 4 is still continuing the violations,
and the violations are not limited to the period from
01.07.2007 to 06.08.2009, but is continuing till this
date.

(ii) The CTO for 2x100 Ton Per Day (TPD) DRI/Sponge
Iron Plant is liable to be revoked without any further
delay. The CTO dated 20.07.2022 for 2x100 TPD
DRI Kilns should be revoked/recalled as the CTO
was issued to the Private Respondent No. 4 despite
existence of a fundamental lacuna/violation by the
Industrial Unit which disentitled the Private
Respondent No. 4 to get the CTO.

(iii) The second violation is regarding establishing two
units of 8 Metric Ton (MT) Induction Furnace,
despite the fact that the Environmental Clearance
was granted for one such unit. The Consent to
Operate (CTO) should have been granted for one
unit of 8 Metric Ton (MT) Induction Furnace. But
the West Bengal Pollution Control Board granted
CTO for two units of 8 Metric Ton (MT) Induction
Furnaces. So, West Bengal Pollution Control Board
should have been revoked the CTO for: unlawful
operation of one number of additional 8 Metric-Ton

(MT) Induction Furnace: The violation <is : still

continuing as the Private Respondent No:
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unlawfully installed and till date operating one
number of additional 8 MT induction furnace which
does not have any environmental clearance. Such
CTO, though illegally issued, was valid upto
31.12.2024.

(iv) Environmental compensation should be assessed
and recovered. Apart from revoking the CTO, the
Respondent Nos. 1 & 2 should assess and recover
the environmental compensation for unlawful
running of 2x100 TPD DRI Kilns and 1x8 MT
induction furnace in violation of environmental
laws, starting from the date of issuance of (a)
Consent to Establish dated 21.02.2007 granted for
2x100 TPD DRI Kilns and (b) Consent to Establish
dated 17.09.2009 granted for 2x8 MT induction
furnace up to the date of the assessment.

Photocopy of the representation dated 09.12.2024 & dated
25.11.2025 along with e-mail track report are annexed hereto

and collectively marked as Annexure-P/4.

6. GROUNDS:

I FOR THAT, the Respondent Nos. 1 & 2 ought to-have
taken steps immediately on receipt of the representation

submitted by the applicant.




II.

III.

IV.

VI.
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FOR THAT, the Respondent No. 2 ought not to issue and
renew consent to operate for operation of 2x100 TPD DRI
and/or Sponge Iron Plant which has illegally set up by the
Private  Respondent No. 4  without obtaining
environmental clearance.

FOR THAT, the Respondents No. 2 ought not to issue
consent to establish & consent to operate in favour of the
Private Respondent No. 4 for installation of one additional
1x8 MT Induction Furnace which does not have any
environmental clearance.

FOR THAT, the Respondents No. 2 ought to have issued
order of closure of the production plants which have been

installed and being operated illegally.

FOR THAT, apart from revoking the CTO and effecting
closure of the 2x100 TPD DRI Kilns and 1x8 MT induction
furnace, environmental compensation should have been
assessed and recovered starting from the date of issuance
of Consent to Establish till this date, but the Respondent

Authorities did not.

FOR THAT, the inaction on the part of the Respondent
Nos. 1 & 2 in not taking step upon receipt of the

representation - submitted by the Applicant dated

09.12.2024 and subsequent reminder being dated™:

25.11.2025 is malafide, arbitrary and not maintainable in

law.
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VIIIL.

IX.
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FOR THAT, the Respondent Nos. 1 & 2, being the
statutory authority and functionaries thereof, have failed

to discharge their statutory duties.

FOR THAT, the actions/inactions on the part of the
respondent authorities are violative of Articles 14, 19 and
21 of the Constitution of India and are opposed to the

public policy, public interest and public duty.

FOR THAT, the acts and actions on the part of the

respondent authorities are neither lawful nor bona fide.

FOR THAT, the records forming the subject matter of the

instant case are ex-facie bad and unsustainable in law.

7. LIMITATION:

7.1.

The violations are continuing in nature, arising and
happening de die in diem, that is to say, arising
continuously day after day. So, the instant application,

being filed today, is within time.

8. PRAYER:

In view of the above facts and circumstances, it is most

respectfully prayed that this Hon’ble Tribunal may be pleased

to—

S g

(a) pass an order admittinig: ‘this

application, 7,

- .
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(b) direct the West Bengal Pollution
Control Board to consider the
representations dated 09.12.2024
and dated 25.11.2025 submitted

by the applicant,

(c) revoke the CTO and effect closure
of the 2x100 TPD DRI Kilns and

1x8 MT induction furnace,

(d) assess and recover the
environmental compensation
starting from 21.02.2007 (that is
to say, issuance of Consent to

Establish) till this date.

(e) Grant such other reliefs as the .
Hon’ble Tribunal may consider fit
and proper to grant in the facts

and circumstances of the case.

ﬁ/’"mﬁ Nodr Cha r«7 -

Signature of Applicant v :

J
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VERIFICATION  gefore the Notary

Guovi. of West Bengal

Burdwan Digredet, Duigapi.
I, Atindranath Chatterjee, son of Late Priti Ranjan Chatterjee,
aged about 52 years, by faith - Hindu, by occupation — Self-
employed, residing at L-65, Sagarbhanga LIG Housing Estate,
Post Office — Sagarbhaga Colony, Police Station — Coke-Oven,
District - Paschim Bardhaman, West Bengal, PIN-713211, do
hereby verify that the contents of the paragraphs are true to my
best of knowledge and belief and grounds are based on fact and
I have not suppressed any material fact. solemnly affirm and
state as follows:

Nk wg rvtns CRa M\/\-//P -

Place: DURGAPUR Signature of Applicant
Date:

ﬁ/q% Pohe 51‘4“7’
Prepared by me Signature of the Applicant is verified by me

(g‘\g’\e orm N
Advocate Qat
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WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan
10A, Block-LA, Sector-III
Salt Lake, Calcutta-700 091

Memo.No. 1002-2N-175/2006 € Dated: 21/02/2007

From:
Member Secretary,
West Bengal Pollution Control Board

To: M/s CALSTAR SPONGE LIMITED
18, R. N. Mukherjee Road,
Kolkata-700 001

Sub: Consent to Establish (NOC) from Environmental point of view
Ref: Your letter No.---- - --Dated 10/05/2006

Dear Sirs,

In response to the application for Consent to Establish (NOC) for
proposed expansion of M/s Calstar Sponge Limited--------------—-—-
----- for manufacturing Sponge Iron-6000 TPM------- J, L. No. 38, Mouza-
Ikrah, PO & PS-Jamuria Industrial Estate, Dist- Burdwan, Plot nos. As per
allotment of ADDA, this is to inform you that this Board hereby grants
Consent to Establish (NOC) from the environmental point of the above
subject to the following conditions and special conditions annexed.

1. The quantity of sewage and trade effluent to be discharged from your
factory shall satisfy the permissible limits as prescribed in 1S:2490 (pt.I) of 1974;

and/or its subsequent amendment and Environment (Protection) Rules 1986;

2. Suitable measures to treat your effluent shall be adopted by you in order
to reduce the Pollution load so that the quality of effluent satisfies the standard
mention above;

3. You shall have to apply to this Board for its consent to operate and
discharge of sewage and trade effluent according to the provisions of the Water
(Prevention & Control of Pollution) Act,1974. No sewage of trade effluent shall be
discharged by you without prior consent of this Board;

4, All emissions from your factory shall confirm to the standards as laid down
by this Board;
5. No emission shall be permitted without prior approval of this Board and

you shall apply to this Board for its consent to operate and atmospheric emission
as per provision of the Air (Prevention & Control of Pollution) Act,1981:

6. No industrial plant, furnaces, flues, chimneys control equipment etc. shall
be construct/ reconstructed/erected/ re-erected without prior approval of this
Board. . 'ff'~-..\___‘\

‘\ Dr. T. K. GUPTA

‘\.E- Senior Environmental Engineer
In-charge, Consent Cell

%LUest Bengal Pollution Control Board

p-18&
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7. You anel comply with

Water (Prervention and Controf of Pollution) Cess Agt. 1877, d applicable

Waser (Prevension ang Contitt of Poihution |} Ceas Al 1978, # applicatite.

Emvrormant (Frotection) Act, 1088

Ervamprement (Protecton) Fules, 1086

Mamgacnrs. Siorags ant impon of Mazardous Chamecats Fules, | #88 and Arwooed Fues. 2000

or Cell Fudes 1980

The Putie Liathilty Insusancs Act. 1081 and Amended Act. 1892

The Pubiic Lisbity insurance Rules, 1991 and Amended Rules 1090

Bnecsl Wasies Management & Handiing) Rules, 1998 and Amrwestenrd Fusss 2000 £ appiaaite
Recycied Pimstics Marufactume ard Lisage Fuies 1999, # apphcatsio ang

Orone Depleting Substances (Reguiation & Commll Rules, 2000, § apptcstie

EE2E] 31iz3p8®

%  You =@ have 0 sbae by any oihwr stipuintions ne be prescribed by sy e
iy ey may by ary mshomy ocal
SPECIAL CONDITION -
Please refer © Annexure.
i Gross Sapital lovestment = B8.17,11,54,000/=

Any walation of Bt sicredsis conEBONS ahall ental! cancefintion of ¥us Conment 1o Eatabliah (NOC)

Mess Mo, —AN=1T75/2006(R) N e o,

Copy toreseded tor Slorraaton to

t. Ciued ingpector of Factonms, Gowernment of West Bengal, N 5. Buiding, 200 001

2 Owector of invfustnes/Dvescior of Cottags & Email Scale industnes, of Weat Bengal, N 5. Buslaing,
Hishgts 100 0O

3 Geuwd e, West Bengal Poliiion Control Bogrd

4 Enveornmenssl P HEAlpar O MHowah BLO.Adsognity H .08 RO DO Malals RO E RO Aseract /
Daity Aoad, Dartkears Madynni Esproassway City Conbre, Durgaapor 38 Pref Ficor, Allpur
Dest. Hipoghsy PG Nacayanpur Dist, Burdwan Modase 700 QT

Do 24 Pgs. (M)
Poaribahan Nagar 10, Camac Sreet

Diet Dot Kemass, 700 017
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NOC N028948

7. You shall comply with
(i) Water (Prevention and Control of Pollution) Cess Act,1977, if applicable.
(i) Water (Prevention and Control of Pollution) Cess Rules,1978 , if applicable.
(iii) Environment (Protection) Act,1986
(iv) Environment (Protection) Rules,1986
{(v) Hazardous Waste (Management and Handling) Rules, 1989 and Amendment
Rules, 2000
(vi) Manufacture, storage and Import of Hazardous Chemicals Rules,1969 and
Amendment Rules,2000
(vii)  Manufacture, Use, Import and Storage and Hazardous Micro-Organic, Genetically
Engineered Organisms or Cell Rules, 1989.
(viii)  The Public Liability Insurance Act,1991 and Amendment Act,1992
(ix) The Public Liability Insurance Rules, 1991 and Amendment Rules,1993
(x) Biochemical Wastes (Management & Handling) Rules, 1998 and Amendment
Rules 2000, if applicable
(xi) Recycled Plastic Manufacture and Usage Rules, 1999, if applicable and
{xii)  Ozone Depleting Substances (Regulation & Control) Rules 2000, if applicable
8. You will have to abide by any other
stipulations as may be prescribed by any
authority/local bodies/Government
Department etc.

SPECIAL CONDITION:
Please refer to Annexure.
Gross Capital Investment-Rs 17, 11, 54, 000/-

Any violation of the aforesaid conditions shall entail cancellation of this Consent to Establish
(NOC).

Yours Faithfully

Member Secretary

West Bengal Pollution Control Board

Memo No.--------—--rm—- Dated----------—-----—--
Copy forwarded for information to:
Chief Inspector of Factories, Government of West Bengal, N.S.Building, Kolkata-700 001.
Director of Industries/Director of Cottage & Small Scale Industries, Government of West
Bengal, N.S.Building, Kolkata-700 001.
Guard File, West Bengal Pollution Control Board.
EnvironmentalEngineer,1/11/AlipurR.0./HooghlyR.0./B.R.0./D.R.0./HaldiaR.0./S.R.0./Asanso
I/Sub-R.0./WBPC Board :

Himalaya Bhawan  Vill, Panpur Sahid Khudiram Sarani 10. Camac Street
Delhi Road, Dankuni Kalyani Expressway City Centre, Durgapur-16 2" Floor

Dist. Hooghly P.O. Narayanpur Dist. Burdwan Kolkata-700 017
Dist. 24 Pgs (N) -

Paribesh Bhawan Block-05 at 40 Paribahan Nagar an
10A, LA-Block, Sector-lll Flats Complex Matigara, Siliguri 'ﬁ)
Salt Lake City Adjacent to Priyambada  Dist-Darjeeling i
Kolkata-700 098 Housing Estate ( i

P.O: Khanjanchak, \

P.S. Durgachak \‘;‘

Haldia-721602 \\

Dist: Purba Medinipur \\

Satya Chowdhury  Asansol Sub-Regional Office
Indoor Stadium ADDA Commercial Market (2™ Floor) Member Secretary/SR. ENV. ENGR.
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Anncxurs to NOC 81 No. NO28MS

Specsal Conditions issued o M CALSTAR SPONGE LIMITED
pelofl

A) Eamission from ;-

1) Raw Matorial Preparation Plat
2) Swek Hoose
3 Rouwry Kdps - 2(Two) oos., capacity - 100 TPD cach.
4) Product House
53 Cooler Disciacge Atsa
6) D.G. Seta — 2 (Twol nos., capaoity - 500 KVA vach, s standby.
7y Stack -
t. fox Wty Kios 30 @ fom QL 4 fe provded with Altler Bumer Chamber (ABC) & Oax
fi. for Raw Materia? Preparstion Plam, Swek House, Prodoct House and Cooler Discharge Ares separste
stacks each 15 m from G.L 0 be provided with sepanate Dust Exiraction System and Bag Pliters with
D Fan.
i for DO win 45 w0 shove S wof of S grasstor wom. DG sets 10 be provided with acoustic
enclosures / scoustc reatment of the D.G. room with residentisl silencer.
Stacks 0 have sampling port. platform and lsdder as per the Bxvission Regulstion Part - fif of CPCB.

B) Effluent from -
1 Conling weitr o bx moyeiad alter sotiling
23 Domestic - 1o be discharged through septic tank o soak pit.

©) Solid Waste - -
L Ash & Coslchar - 1o be dupamad off 2 pet ugrosms

D) Geneeal -
1} Baise Conirol —~ Assbiens aoise level & DG Setnoive level oot 1y exceed the permuesible bt
2) The standurds / guidelines for control of noise froms ststionary Dicsel gencritor sets prescribed under
notification of Minbtry of Envirmment & Forest, Sovi of Iodis, GERITIEL [1/52002] and iy
imesndiments abwilis be followed
) Mmmmunmmhemmmmmmlmmm

at with ADDA.

4) The unit should not stant operstion without cbustmiag C nsope-so-Cioere” from this Board after complete
wastatlation of poliston cusiad devicos. o "
5} The uwour should sebosit copy of satvice gandenance of pollenon conteod

&) The et dusahi not viar producion without ot for grbasen cootol
equspmen.

71 T it shorsld srenage for diapoend of voelehand

§)  The unit shall install wiste heat based captive poy

9 Process effivent discharge is not permittod, N\ _

107 Crowndwater shali not be abstracted without prior peroudiRe Sompadnt suthonly o per The Wes
Bengal Ground Wator Resources (Management, Control Smiatagttihe ;

1y All intemal roads should be metaled.

M‘h Eﬂv S
0S DEC 2655 MCae Consane
West Bangst A dunon Control Boand
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Annexure to NOC SL. No. NO28948
Special Conditions issued to M/s CALSTAR SPONGE LIMITED
A) Emission from:-
1) Raw Material Preparation Plant
2) Stack House
3) Rotary Kilns- 2 (Two) nos. capacity-100 TPD each
4) Product House
5) Cooler Discharge Area
6) D. G. Set-2 (Two) nos. capacity-500 KVA each as standby
7) Stack
i. for Rotary Klins 30 m from G.L to be provided with After Barner
Chamber (ABC) & Gas Conditioning Tower (GCT) followed by
Electrostatic Precipitator (ESP).

ii. For Raw Material Precipitator Plant, Stack House, Product House
and Cooler Discharge Area separate stack each 15 m. G.L to be
provided with separate Dust Extraction System and Bag Filters with
ID fan.

ili. For D. G. sets 4.5 m. above the roof of the generator room. DG sets
to be provided with acoustic enclosures/acoustic treatment of the DG
room with residential silencer.

Stack to have sampling port, plantation and ladder as per Emission
Regulation Part-III of CPCB.

B) Effluent from:-
1) Cooling- water to be recycled after settling.
2) Domestic-To be discharged through septic tank to soak pit.

C) Solid Waste:-
i Ash & Coalchar- to be disposed off as per agreement with ADDA

D) General:-

1) Noise Control-Ambient noise level & D.G. Set noise level not to be exceed the
permissible limit. Every care to be taken for noise control.

2) The standards/ guidelines for control of noise from stationery, Diesel generator sets
prescribed under notification of Ministry of Environment & Forest, Govt. of India
dated 22.12.1998 namely Environment (Protection) (Second amendment) Rules 1998
to be followed.

3) No additional machineries/equipments can be installed without permission from this
Board.

4) The unit should not start operation without obtaining ‘Consent to Operate’ from the
Board after complete installation of pollution control devices.

5) The unit should submit service contract for operation and maintenance of pollution
control devices.

6) The unit should not start production without installation of dedicated energy meter
for emission control equipment.

7} The unit should arrange for disposal of coalchar as per agreement with ADDA.

8) The unit shall install waste heat based captive power plant with prior permission of
the State Board.

9) Process effluent discharge is not permitted.

10) Ground water shall not be abstracted without prior permission of competent authority
as per~The=West Bengal Ground Water Resources (Management, Control and
Regulafion) Act,Q(EQS.\

1 1y All4nternal toads shi be metaled.

12)Theunit should ma.i.nt".u\ Dry Fog System’ for maintaining fugitive emission at the
cooler discharge'aréa.

Member Secretary
West Bengal Pollution Control Boar
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Annexsre o NOC Si. No. NOZSWME | _
Specisl Conditions ssued 10 M. CALSTAR SPONGE LIMITED
pglof

13} ESP dust should be coliected in silo thiough preusnatic control systom with pag mill facility

14) All vibrating screens, storage bins will bo completely covered.

15) Covered siueuge yard for iiw maierials to be povided

16) Closed unloading of raw materials wnd closed conveyor belt for transportation with bagfifter 2t tnensfer
oty

17) Wator spray ot lngh dust potontial ares to be done.

lb“““ﬂﬂ“mﬂhwdhmm-ﬂ
transfer points.

19) Good house-keeping 1w be maintained,

20) Tree planting ~ o least 40% as per Torms and Conditions of ADDA.

T4y The unit shall huve  follow the Eavironental Stamfands sad Oxde of Practice for Pollution Prey enticn
for Spoage Tron Plants of Contral Pollution Control Boasd. from Be date of publication of the fina!
notification.

22 YThiz NOC is valid spto 31.05.2011 for sctting up wait,

25) The unit should comply mhmmmummayhmmmmn
Mo, NO2SRSE Moo Mo 352823272005 dated 10.04.2008

n;mnmmmwumwuhwmwuawum
by the Ministry of Environment & Forests. Govt of India, vide No. 2117002006 TA 11T dated 06.11.2006.
for establishment of Industrial Estate at Jamuria

25) The unit showld abide by e Yerms and Congitions of the sgreement made with ADDA

05 DEC 2055



Annexure to NOC Sl. No. NO28948
Special Conditions issued to M/s CALSTAR SPONGE LIMITED

1)
2)
3)
4)

5)
6)

7)
8)
9)

ESP dust should be collected in silo through pneumatic control system with pug mill facility.
All vibrating screens, storage bins will be completely covered.

Covered storage yard for raw materials to be provided.

Closed unloading of raw materials and closed conveyor belt for transportation of bagfilter at
transfer points.

Water sprat at high dust potential area to be done.

Adequate dust suppression and dust extraction system will be provided at the material
unloading and transfer point.

Good House-keeping to be maintained.

Tree Plantation-at least 40% as per terms and conditions of ADDA.

The unit shall have to follow the Environmental Standards and code of practice for pollution
Prevention for Sponge Iron Plants of Central Pollution Control,Board from the date of
publication of the final notification.

10) The NOC is valid up to 31.05.2011 for setting up unit.
11) The unit should comply with the NOC conditions conferred to ADDA by the State Board vide

NOC SL. NO. 28844 Memo No. 31-2N-232/2005 dated 10.04.2006.

12) The unit should also abide by the conditions specified in the Environmental Clearance

conferred to ADDA by the Ministry of Environment & Forests, Govt. of India vide No. 21-
170/2006-IA-ll dated 06.11.2006 for establishment of Industrial Estate at Jamuria.

13) The unit should abide by the Terms and Conditions of the agreement made with ADDA.

Member Secretary/SEE. In-Charge. Consent Cell
West Bengal Pollution Control Board

Dr. T. K. GUPTA
Senior Environmental Engineer
In Charge Consent Cell
West Bengal Pollution Control Board

p. 24
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WEST BENGAL POLLUTION CONTROL B()ARD

"Paribesh Bhawan'
Bidg. No. - 104, Block - LA, Sector-ii] =
Salt Lake City, Kolkuta-700 098

Consent Leter Number :.C. 0131 846
e g i ue: 22078021

Consent to Operate
under

mz&&uﬁ&ammﬂmam
Sexvion 21 of the Alr {Prevention end Control of Pollution) Mt‘:::u 5

The Wiest Bengal Pollution Control ﬁ‘mrd“‘"l;mm'“ tersdio as 25 '
Water Mta as Staie Board) under the

26ofthe {Prevention wd (.‘mtmi of Pc!!umn A 197m ame: provisions of Sechon 2% &

of Pollutron) Act, 1981, s amended iind Ryle } ¢¥,. .n wmmzmm:wmmem

mmsmmwm d‘w -:

the Table 1 & 11 of this consent letter and in ths Emmemf {Pmmmiact, 1386.

Bmubnfﬂ:cnaudmmsm’mﬁ%wmywlm%ﬂmamemmmmm&
wmmfwmmmmmemvmmof&cmm and Control of Pollution) Act, 1974 and Axr
{Prevention and Conirol of Pollution) Act, 1981,

WWMWﬂwﬁxbtmmk&ﬁMw wmmmmhmmimfﬁwmmﬁﬁmﬁ
spplivent,
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WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
Bldg. No.10A, Block-LA, Sector-III
Salt Lake, Calcutta-700 098

Consent Letter Number C0131866
Memo Number 651-WPBA/Red (BWN)/Cont(595)/08 Date 20.07.2022

Consent to Operate
Under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act,1974
and Section 21 of the Air (Prevention and Control of Pollution) Act,1981

The West Bengal Pollution Control Board (hereinafter referred to as State Board)

under the provisions of Section 25 & 26 of the Water (Prevention and Control of
Pollution) Act,1974 as amended and Section 21 of the Air (Prevention and Control
of Pollution) Act,1981, as amended and Rules and Orders made thereunder,
hereby grants its consent to:-

M/s Calstar Sponge Limited
(Address of Regd. Office/Head
Office/City Office) (hereinafter referred to as Applicant) for its unit located
at Jamuria Industrial Estate, Vill & P.O-lkrah, P.S-Jamuria, Dist-
Paschim Bardhaman-----------scommmmmmm oo .
————————————————————————————————————————————— ( Detailed address of the
manufacturing unit) for a period from 01.08.2022 to 31.07.2027-------

To operate the industrial unit and to discharge liquid effluent and to emit
gaseous effluent from the premises/land of the industrial unit, in accordance with the
conditions as mentioned in the Annexure to this consent letter provided on any day at
any instance the quantity and quality of liquid discharge and gaseous emission shall
not exceed the permissible limit as specified in the Table-1 & II of this consent letter and
in the Environment (Protection) Act,1986

Breach of the conditions and / or failure to comply with the directions as set
out in the Annexure shall render the applicant liable for prosecution under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act,1981.

The State Board reserves the right to revoke, withdraw or make any
reasonable variation/change/alter the condition of the consent letter giving one
month’s notice to the applicant.

Pt \4\\\ For and on behalf of the State Board

. Engr/Env. Engr./ Env. Engr./Asst. Env. Engr.)

P-26



Consent to M&—wmm ‘: Qg

2 Zi

. @)
ANNEXURE

for i mmﬂ .:.hmmh..mm ;ag ;EM ,&.}[M ﬂﬁw .,;—%{m M«&Wﬁzﬁ .

Ol.  This Consent is valid for the manufacture of :»

SL No,

ol

a2

03

04

05

06

07 = =

08 = -

p -

10 # =

11 < e 3 g

12 A : ; \
02.  The Applicant shall yemain responsible for quantity and quality of liguid effluen and sir emissions.
03. Daily discharge of industrial liquid efffuent shalt not exceed ... 2t N KL
04, Diily discharge of domestic liquid effuent shall not exceed ... LE.. KL.
05. ﬁwy&mMgeefnﬁxe&{mM&i&mith¢mmﬂmcxm Bl KL,
06. The Appiicam shall discharge izqaidaﬁiaea:wﬁ@%m Wi 24 #ﬁm@!m of digc&urge}
 twough M o— Y
07 ’i‘ohmgm:cswaiwedmmmkywﬁﬂlwmw%phmnfdmdmmmmn&amwm

ﬁwmmm,ﬂ : » ermission ¢ the Board in this effect.
% By e e i

e i confosms o the Siandard es given in Toble-! in page 03.
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(2)
ANNEXURE
Consent to M/s Calstar Sponge Ltd.
For its unit at Jamuria Industrial Estate, Vill & P.O-Ikrah, PS-Jamuria,

Dist-Paschim Bardhaman.

Conditions:

01.This Consent is valid for the manufacture of:-

Sl
No.

Qu_antity manufacture?per_

Name of major products and by-products month

01.

Sponge Iron 6000 ton/month

02. |
03. |
04.

05.

06.

07.

08. |
09.

10.

11.
12.

02.  The Applicant shall remain responsible for quantity and quality of liquid
effluent and air emissions.

03 Daily discharge of industrial liquid effluent shall not exceed------------ NIL-
------------------- KL

04. Daily discharge of domestic liquid effluent shall not exceed-------- 0.6---—--
————————— KL

06. The Applicant shall discharge liquid effluent to Septic tank to soak pit
(place of discharge) through one (01)----------- nos. outlets/ outfalls

07.  To bring into any altered or new outlet/outfall or to change the place of
discharge, the Applicant shall have to inform the Board and obtain prior
permission of the Board in this effect.

_,._-.... ‘

08. The l"garﬁ A‘haqf ﬁmizde comprehensive facility for treatment of
1ndustr1a1 '-Ed waste ar% ql mes} liquid waste (sewage, sullage and liquid
effluent ffne tat pﬂ"_?h “ante and operate and maintain the same

continu y so thﬁmm%’?él\iahty of final effluent conforms to the Standard as
given in Table-I in magef ’,m-!

0"'

Y
(M%isnb Segretuivy e ingr./Sr. Env. Engr/Env. Engr./Asst. Env, Engr.)
\ @ ﬁ»ﬁ)_%‘a'&%w .
soi:, . , x$€« Continued----------
*of Wt _4 -
e

09 DEC 200
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Between ﬂﬁlﬂ 34

Not to exceed ;

Not to exceed :

Not to exceed :

Wottaexcesdt 1 gt

3 R
{ & BT . R ik
4 = il T .."" —~ ) g
R TET. N . 1w iy 3
‘x\_ o - - .
N B
npmmer = N N P — R
= - 5
‘:‘ 3 - “..\..
- .- . S
S \\'

10. Daily water consumption for the rollowmg purposes should not exceed :-

o Industrisl cooling, spraying in mine pits and boiler feed water — ..,
(Water used for gardening should be included in this category of use)

. Category of the Water (Prevention

200

A Rifys mide Mw fhe Applicant shall comply with the




)

Consent to M/s Calstar Sponge Ltd.
For its unit at Jamuria Industrial Estate, Vill & P.O-ikrah, P.S-
Jamuria, Dist-Paschim Bardhaman.

Cfequfzr

Table-1
11
Outlet Nature of Parameters Standard g¥eé1flﬁfle;);
| No. Effluent 1 samipling
01. Domestic | pH ' Between 5.5 to | Yearly
9.0
Total Not to exceed
suspended 10 mg/L
| solids
Biochemical | Not to exceed
Oxygen 30 mg/L
Demand
(3day at 27
<)
Chemical Not to exceed
Oxygen 250 mg/L
Demand
Oil & Grease | Not to exceed
- 10 mg/L

| | (
09. The Applicant falls in the --------------—- Category of the Water
(Prevention and Control of Pollution} Cess Act,1977 and Rules made
thereunder and the Applicant shall comply with the provisions of the
said Act and Rules made thereunder.

10. Daily water consumption for the following purpose should not
exceed- '

e Domestic purpose 0000 . 08------mmmm- KL
» Processing whereby water gets polluted and the

Pollutants are easily biodegradable NIL------mmmm e
* Processing whereby water gets polluted and the

Pollutants are not easily biodegradable----------—————---- NIL------mmme e

The Applicant shall regularly submit to the Board the Returns of
Water Consumption in the prescribed form and pay the Cess as

speciﬁ;@uﬁé‘&aw of the said Act.

R
VI

(Member Sectetarny/Chief Engr./Sr. Env. Engr/ Env. Engr./Asst. Env. Engr.)
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1. The Applicans shall install suitable device for measuring the volume of water consumed for different purposes as
mentioned sbove piving correct result o the satisiaction of the State Board,

n All the stacks cotnected to various sources of emissions must be designated by numbers such a5 8-1, $-2,5-3, ete,,
ond this mbst be painted/displayed 1o faciliate identification,

13. The Applicant shall install comprehiensive control system consisting of pollution control equipment asis warranted
%mm&wmnfmmmm and epmm an&mm:ain the mwmuomly so as to achieve the

D=l

1¢vt!qua!hﬁm&sefﬂw&wada§: s 2 _ -m{?"'f
Ro. | beight
from
G,
{inmts.)
B tﬁ..q“ozﬂm K3
) 39'955@
S-3 |[F00m Lk w2
sS4 | 30°0m Tvaon Do
s.5 |00 Pooduak Ethiﬁﬁ\n’ = ~
S 700 Ivdeckion| Coal] - 50 I =1 7T - ==
o7 |0 Skebodae . | - B0 |- | - | -1 - T-po—
100 T XC00 KYAD. Gzi - 150 Vi | = -1 - Neamt
//';M k
- g (% o
225 s
2 _3# aAA N‘\ %! X X o o — -\_Tx‘
S-10 o
\H
1\\ o :

“hief EngrJ Sr. Env. Engr. / Env, Bngr. / Asst. Bov, Eagr)

DEC 8 Contirued......



1.

2.

3.

“)

Clean

Cop?/

Consent to M/s Calstar Sponge Ltd. for its unit at Jamuria Industrial
Estate, Vill & P.O-lkrah, -P.S-Jamuria, Dist-Paschim Bardhaman.

The applicant shall install suitable device for measuring the volume of

water consumed for different purpose as mentioned above giving correct result
to the satisfaction of the State Board.
All the stacks connected to various sources of emissions must be
designated by numbers such as S-1, S-2, S-3 etc. and this must be
painted/displayed to facilitate identification.
The applicant shall install comprehensive control system consisting of

pollution control equipment as is warranted with reference to generation of air
emissions and operate and maintain the same continuously so as to achieve

the level of pollutants to the Standard as given in Table-II below:

-Table-II
Stack Stack | Stack Volume ‘ Velocity | Concentrations Frequency of
No. height | attached | (Nm3/hr) | of gas of parameters | emission
from |to emission | not to exceed sampling
GL (in | (sources (in/sec)
mtrs.) ad
control SPM CO
system, (mg/ (%v/v)
if any) Nm3)
S-1 42.0 Quarterly
S-2 30.0 --Do--
S-3 30.0 | ---Do-- |
S-4 30.0 --Do--
S-5 30.0 ---Do--
S-6 30.0 ---Do--
S-7 30.0 ) --Do--
S-8 10.0 Yearly

Member Secretary/Chief Engr./Sr. Env. Engr./Env. Engr./Asst. Env. Engr.)

- AN

P LA

an Z ‘Zi

MYQIOE

Continued

05 DEC 2025
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| {5)

Consent1o ... M4 &mﬁ.ﬂmﬁ?&!@ﬁmw v
for is unit at :}amumiummlmm SVULE 2 ~ M?& 2
e Somasnl as. Dick. = Paogim. Bavdhavaan.
14, mﬁyﬁmmmmmmmmmmmmmmﬁmm

m%mmmmmmmmmmmmmmMam for inspeciion and use by the
State Board s mafl ag well as Siate Boarnd s suthorises

[ SiNe | Typeoffosl | Quantity consumed per day Fuel burning opmhol mmwuw
02 8ol 12:%
03 . . 5":
[ o4 | e s e \
[ 05 l s > \
16. The Applican: shall maintain the generation and n@wuﬂiwﬁ | of non-hazardous solid waste as specified
below :- LY ' ' IN
Type of waste Quantity Treatment Disposal \
677770 Wt W C7) 200 D EaA f 0 = VALA TR 5ENen 1w 60w s&wk.
- ESP DL AnnAbav ! o - = mm\m: 1ol L’Md‘m
OWien APC [ugf | 300 oW [WMowt g — Do

17. The Applicant shall take adequate measures for control6f noise levels fromits own sources within the premises
within the limit given bglow -

Time |, ;1_ T Limitin dB(A) Ly,

R o i o

\;‘Nigl'nTirru:r pm. w%“q.m.} g N 2 4
= MWMamﬁmmam! eeping, proy wmﬁngordcr and operate efficiently for
eoatrol of poliution from all sources g0 A8 NOL-L0 Cause nuisince to surrounding sreas/inhabitants and to achicve

compliance with the terms and cenditions of the eunswt.
19. The Applicant shall bring about at least 33% of the available open land under the green coverage 7 plantation.

30. The Applicant shall provide for an alternate electric power source sufficient to operate all potlution control facilities
installed by the Applicant to maintain compliance with the terms and conditions of the consent. In absence of such
an aliernate electric power source, the Applicant shall stop, reduce or otherwise control production to abide by the
tenms and conditions of the Consent regarding pollution level.

21. ‘The Applicant shall insfall a sepavate snergy meter showing the consumption of energy for operation of pollution
mﬁl devices.

23. Thedpplicant a&‘l:rov,iﬁg:ém‘ﬁégssysm Meamvmgwéssﬁﬂmmhqﬁdm &mﬂwmrm
%&mmmhmmmmm i o gl

EE
g
i
'%

: ‘-’"'i' e { AR b
VREIE Cn IR A P
‘!'\ v =AY e «i*(MWSGM)'IChET Boge/ Br. Baw, Engr, / Env. Engr. / Asst. Eny, Engr)
N0 | [
‘\):‘,‘..‘;‘x
i Contirama.....;
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Consent to M/s Calstar Sponge Ltd.
for its unit at Jamuria Industrial Estate, Vill & P.O- Ikrah, P.S- Jamuria,
Dist-Paschim Bardhaman

1. The Applicant shall provide ports in the stack(s) and other necessary permanent
facilities such as ladder, platform etc. for monitoring/sampling the air emissions and
the same shall be made available for inspection and use by the State Board staff as
well as State Board’s authorized agencies.

15. The Applicant shall observe the following fuel consumption pattern:-

’781.N0. Type of fuel Quantity Fuel burning
consumed per day | operation where

the fuel is used
01. Coal 6000 ton/month DRI Kiln
02. HSD 2000 ton/month D. G. Set
03. .
04. 1
| 05. 1

16. The Applicant shall maintain the generation and treatment/disposal of non-
hazardous solid waste as specified below:-

| Type of waste Quantity Treatment | Disposal _‘

| Coal Char ESP 300 ton/month

' Dust 1000 ton /month B
Other APC Dust | 300 ton/month |

17. The Applicant shall take adequate measures for control of noise levels from
its own sources within the premises within the limit given below:-

Time Limit in dB (A) L
Day Time 06 a.m. to 10 p.m 65 ]
Night Time 10 p.m to 06 a.m 55

18. The Applicant shall at all times maintain good house-keeping, proper working
order, and operate efficiently for control of pollution from all sources so as not to
cause nuisance to surrounding areas/inhabitants and to achieve compliance
with the terms and conditions of the consent.

19. The Applicant shall bring about at least 33% of the available open land under.
the green coverage/plantation.

20. The Applicant shall provide for an alternate electric power source sufficient
to operate all pollution control facilities installed by the A to maintain compliance
with the terms and conditions of the consent. In absence of such an alternate
electric power source, the Applicant shall stop, reduce or otherwise control
production to abide by the terms and conditions of the Consent regarding
pollution level.

21. The Applicant install a separate energy meter showing the consumption of
energy for operation of pollution control devices.

22. The A *Ant shatkgensure that fugitive emissions from the activity are
controlled’s6 a8 to, mairnts clean and safe environment in and around the
factoz premises. ‘\

exApplicant shall . provide dralnage system for conveying industrial and
dondsstic. liquid ' waste]' Storm-water drain shall be kept separate from the
dr mage system mearit for indust#ial and domestic liquid waste.

]
(Member Secretary-Chief Engr/St] Eny E}gr/Env. Engr./ Env. Engr./Asst. Env. Engr.)

Continued----------
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24. The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control sys-

tems.

25. The Applicant shall get the samples of hazardous wastesleachaies analysed at least once in ...

from the laboratory recognised of the West Bengal Poliution Control Board and ensure that they conform to the
limits stipulated. Test reports shall be sent to the Board,

26. The Applicant shall

provide adequal i i ir, waste water and solid waste samples by
the State Board § s quate and safe facility for collection of air, was :

1afl as wellas&aleﬁowdnmhoﬂndqmniu.

7. The Applicant shall submit to the Staré Board by the 30th September-of every year the Environmental Statcment
Report for the financial year ending 315t March of the current year in the prescribed form (Form -V) as reqe
under the provisions of rule |4of the Environment (Protectiony {Second Amendment] rules, 1992,

28. The Applicant shall allow the Officers of the State Board 10 entér itito the applicant's premises at any reasonable

time to inspect the pollution ¢ontral systeins as well'as. manitoring asd measuring devices in connection with
prevention & control of pollution,

29. The Applicant shall maintain an'laspection Book-in'the fiictory premises which shall be made available to Officers
& employees of the State Board for inspection, review and to write down any direction or observation as is deemed
necessary during the inspection from time to time.

30. The Application shall fsrnish to the State Board all information i respect of quality, quantity, rate of discharge,
place of discharga.of liquid ¢fMuent and air cmissions. .

31. The Applicant shall maintain adequate number of qualjfied and trained personnel amang s staff for proper tnaine
tenance and operation of the-effluent treatment and /.or smission conwol devices and for overall environment

management of the industry,
32. The.Apphicant shall have to make registiation for theuse of groundvater if any, with Central Ground Water Author-
ity _

33. The Applicant shall intimate to.the State Board immediately of sny-ocourrence of apprehension of occurvence of
discharge of any poiscnous, noxious or pollutants in excess of quality as well as qmmynmmaﬁrﬁw to any
seceiving water body/receiving system or to atmosphers ewing to accident or other unforeseen Incident/event in-
cloding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such sccident diachargefrelease of
poisonous, noxious or pollutants and to limit their consequences ta persons and :heenvimt. (ii) provide to the
persons working on the sit€‘with the tiforms tion, training and equipment including antidotes necessmy to ensure

Ak reledse of poisonous noxicus or pollutants to the environment,

A > |
34, The Applicanishal {nwmm%m xe*i‘n,the‘preuﬁlied form for renewal of the content ot least

Gﬁ,ﬁﬁxty)dmbiélom t@l{é;}meﬁm Tons

wdification/expansion in the existing manufacturing process and
irol system without prior approval of the Board.
36. 'The Applicam shall oduiply with the Epﬁai'ﬁ;s?é a3 1aid down in the Manufacture, Storage and impon of hazardous
Chemicals Rules, 1989 migd Hazar aStes (Management & Handling) Rules, 1989,

v -

E Y 1)/
LM Gt comty, BT A pie) § DEC 25 4\ P

Kveabion, Vaued DN Bhe abe b hn . (Member Secretary/Chief Engs/ St Env, Bngs: ! Pav, Engs./ Assy Env, Enge,
Soncgu, ”’““if}:fr? fm D053 Vike. memoNs. - 1644-4 ] pPBJAE—TT "‘“‘"‘”f 2008
foc/2012,

equipmen easmﬁ{’!s?k‘wmm

-
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Cleaw Gp ¥
Consent to M/s Calstar Sponge Ltd.

for its unit at Jamuria Industrial Estate, Vill & P.O-Ikrah, P.S-Jamuria, Dist-
Paschim Bardhaman

24. The Applicant shall maintain a separate register showing consumption of chemicals
used in pollution control systems.

25. The Applicant shall get the Hazardous Waste/latches analysed at least once in-------
---- from the laboratory recognized of the West Bengal Pollution Control Board ad ensure
that they confirm to the limits stipulated. Test reports shall be sent to the Board.

26. The Applicant shall provide adequate and safe facility for collection of air, waste water
and solid waste sample by the State Board’s staff as well as State Board’s authorized
agencies.

27. The Applicant shall submit to the State Board by the 30t September of every year the
Environmental Statement Report for the financial year ending 31st March of the current
year in the prescribed form (Form-V) as required under the provision of rule 14 of the
Environment (Protection) (Second Amendment) rules,1992.

28. The Applicant shall allow the Officers of the State Board to enter into the applicant’s
premises at any reasonable time to inspect the pollution control systems as well as
monitoring and measuring devices in connection with prevention and control of pollution.

29. The Applicant shall maintain an Inspection Book in the factory premises which shall
be made available to Officers & employee of the State Board for inspection, review and to
write down any direction or observation as it deemed necessary during the inspection
from time to time.

30. The Applicant shall furnish to the State Board all information in respect of quality,
quantity, rate of discharge, place of discharge of liquid effluent and air emissions.

31. The Applicant shall maintain adequate number of qualified and trained personnel
among his staff for proper maintenance and operation of the effluent treatment and/or
emission control devices and for overall environment management of the industry.

32. The Applicant shall have to make resignation for the use of ground water if any, with
Central Ground Water Authority.

33. The Applicant Shall intimate to the State Board immediately of any occurrence or
apprehension of occurrence of discharge of any poisonous or pollutants in excess as well
as quality as mentioned earlier to any receiving water body/receiving system or to
atmosphere owing to accident or other unforeseen incident/event including natural
disaster. The Applicant shall (i) to take all steps adequate to prevent such accident
discharge release of poisonous, noxious or pollutants and to limit their consequences to
persons and the environment, (ii) provide to the persons working on the site with the
information, training and equipment including antidotes necessary to ensure their safety
and mitigate the accidental release of poisonous noxious or pollutants to the
environment.

34. The Applicant shall make an application to the State Board in the prescribed form for
renewal of the consent at least 60 (sixty) days before the date of expiry of this Consent;

35. The Applicant shall not make any alteration/modification/expansion in the existitig
manufacturmg process ad equipment as well as the pollution control systém vnthout
prior approval of the Board.

/
36. The Applicant shall comply with the conditions as laid down in th¢ Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 and Haz ‘lous Wastes
(Management & Handling) Rule, 19809. l\
Additional Conditions \
1. The unit shall comply with the 16 (sixteen) point direction issued by‘the State

Board vide memo.no. 1044-4/WPB/CE-II/GEN/2008 dated 11/06/20 12

(Member Secretary-Chief Engr./Sr. Env. Engr/Env. Engr./ Env.
Engr./Asst. Env. Engr.)

p- 36
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Depwtneat of Environmont Wy -
Guvmentu!‘WestBengnl o ot
Block G, 2™, Floar, Writers Building VI e
- . -~ Kolkats :700001 ‘“@
No.EN/ 209 ¢ M0-10450000 Dxic: 0¢7 7 08 2009
To )
Ws.,ﬁﬂsmSpogg«cﬁnﬁtﬁd
I&R.N.Mnkhajwﬂmd.
Kolkats -~ 700 0] .

Sibfers ¢ Environmental Cleayance the proposed expansion projecy Mls. Calstar Sponge
- Limuited o Mozs - Iy, rmﬁ:mq Jamurig Imﬁéﬂ&?ﬂm - Burdwan, West

Sir, y
This-has a refereice  your ducticas dt. 3% hue, 2009 wnd subséquent communications

cotal Clearance for the propos od expansion roject by M/s. Calstsr Sponge Limited s

o 1 108 Dropasal bas beea, exauined #ad processed in accordance with EIA Notification, of
- 4006, Tt js Bofe m%wmﬁf&m of the existing Sponge Tron Plant (2x100
TPD) for j ion of [aduction Fumace (1x8 MT), Continuous Casting Machine and Waste Heat

banﬂCmnPoie:Plﬁi'(iMW)wilﬁnt& existing site af Jamuria Industrial Estate

xE siiqm;m.mmmfmwmm.fnwm&wamm
bmna@i@g%masfg!!m:
i megmsmnamwm Vill, - Jamuris, Jamuria Industrial Eswte, Digy -
" ¥ Bundwat'West Beogal

&ii. Proposed installation - Induiction Farnace (1x8 MT), Continuoys Casting Mackine aud Wasre
Heat based Captive Power Plant (4 MW}mnpﬂmg of WHRBg =10 TPH) ind Steam
R ,Lwasrmm-ﬁgm MS Scraps, CI Scpyps,
v, Wmcmawwsmm.mwgmmmim
Wi Emissipn Control System, - WHRB to © connecisd t existing ESP ached 1
Bsi:% [eop Kilns, MFWWBQMMM* EﬂWlmwas.S;mk Arrestor,
: ter, nd

State Level Eavironmeas lmpact Assessmen: Autboriy (SEIAR), exumined the
e LS T e
& o .
abe ‘Aprsisl Commiti, (SEAG) 1o s Level Environment Impact g0 "

no. S.O0-TS33(E)de. 14* Septembes, 2006 of Liustry of Environment & Forests, GOI, subject 1o

sifict compliance of terms and conditions a8 mentioned below,
N

\

| J




Department of Environment CF{AWG)T\( P 3 3 8(

Government of West Bengal
Block G, 274 Floor, Writers Building
Kolkata-700001

No. EN/2098/T-I11I-1/045/2009 Date: 07/08/2009

To,

M/s Calstar Sponge Limited
18, R. N. Mukherjee Road,
Kolkata-700 001

Subject: Environmental Clearance for the proposed expansion project by M/s
Calstar Sponge Limited at Mouza-Ikra, Vill-Jamuria, Jamuria Industrial Estate, Dist-
Burdwan, West Bengal.

Sir,

This has reference to your application dt. 3« June,2009 and subsequent communications for
Environmental Clearance for the proposed expansion project by M/s Calstar Sponge Limited at
Mouza-Ikra, Vill-Jamuria, Jamuria Industrial Estate, Dist- Burdwan, West Bengal.

The proposal has been examined and processed in accordance with the EIA Notification of
2006. It is noted that the proposed project is for expansion of the existing Sponge Iron Plant (2x100
TPD) for installation of Induction Furnace (1x8 MT), Continuous Casting Machine and Waste Heat
based Captive Power Plant (4MW) within the existing site at Jamuria Industrial Estate.

It is noted that the salient features of the project, for which Environmental clearance has been
considered are as follows:

1. Location of the site- Mouza-Ikra, Vill-Jamuria, Jamuria Industrial Estate, Dist- Burdwan,
West Bengal.

ii. Land Area: within the existing site of 8.68 acres

iii. Proposed installation: Induction Furnace (1x8 MT), Continuous Casting Machine and
Waste Heat based Captive Power Plant (4 MW) comprising of WHRBs (2x10 TPH) and
Steam Turbine

iv. Raw Materials: Sponge Iron, Pig Iron, MS Scraps, CI Scraps.

V. Production Capacity: MS billets (24000 TPA) and Power (4MW)

Vi. Emission Control System- WHRBs to be connected to existing ESP and stack attached to
Sponge Iron Klins, Induction Furnace to be provided with Swiveling Hood, Spark Arrestor,
Bag Filter, ID Fan and stack of height 30m from GL.

vii.  Water Requirement-265 KLD, ADDA supply from River Ajay

viii. Wastewater-effluent will be recycled after settling and no effluent will be discharged
outside the plant premises.

State Level Environment Impact Assessment Authority (SEIAA), examined the proposal and also
perused the recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the pmject propdSal and after considering the recommendations of the State
Level Expert Appr ,"sai ~Comiritteé i AC), the State Level Environment Impact Assessment
i [Environmental Clearsfce to the project as per provision of the EIA Notification

tELm,Sem&ﬁbéﬁ'Qoo f Ministry of Environment & Forests, GOI, subject to
s mentioned below:

no. S.0 1533 € dt.
strict comphancgfof terms;;md*c@hdluéﬁ

&1\*" 'Z? i
W ‘R's" _
for the proposed expansion project by M/s Calstar

Sponge Limited at Mﬁ‘ﬁfza—lh 3 A uria, Jamuria Industrial Estate, Dist- Burdwan, West
\,V

Bengal \“:I:.:..:;‘"
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Condismns for Bntronmental Clearance Jor the proposed sxponsion profect by Mis. Colsior Sporge /"
Limired ot Mosen ~ Nera, Vill, ~ Jamuria, Jomria indkstric] Ryioee, Dist, — Burdwon, Wext Bengol.

A.SPECIFICCONDITIONS: | (ARr |
i, The gaseous conissions from vardows procoss units thould conform to the losd / maxa busad
vmwmsymmmafm&masmmm the Stste Pollutson
Contral Board from time to time. At no time the emission Jevel should go beyond the
i Induction furnace shonld be provided with fume exwrsction and dedicated pollution somtrof
mmmﬁsﬁngﬂSﬁv&ummmm‘mmsmmmﬁMWkﬁmw
30m from G.L. WHRBS 1o be comected to existing ESP and steck sitached 1o Sponge fron
Kilns, Stack inission should comply with etivironments] standards.” Stack emissions should
‘wmwﬂaw&mmmmmum : -—
i, Dust colloction from Bag filter should be dooe tuough pacwnstic control system. Collected
m&»uwﬂmm@ﬁnﬁmmmmwﬁmw&mm&ummz
wmﬂmwwmmﬂmmrwmm}m
m‘ . R i . .
ﬂwmﬁmu{mmmmmmmﬁwmmwmwmmm
should be msintained

Adequats -meagures 16 be sdopted for control of fugitive emission. Regular water sprinkiing -

mwmmmmwmm :

vi.  Water Réquirement Sligli be met firont ADDA supply . Groandwaier shall not bo sbetracted

swithoit poior’ picmiidsidh of fhe 19ck] Yoty 23 well a5 the ontipetent suthority & per The West

Bengal Ground Wtes Resources (Masagement, Control and Regulation) Act, 2003

smgamﬁammwmwmm:mmmﬁmmm}.mar

galvasisett iron dcrep-as mw matexial is not permittod.

Covered storsge yard for sew materials (o be provided. Loading snd unloading operstions

shopld pof b ied qu. i opes axzas

bc  The unit must develop water body with adequate storage capacity 10 harvest rain water so a8
to use the slored waier for plantation, firefighting, washing & cleaning ctc. Recharping of

x  Piocess effinsst discharge isnot pemittod: Cooling waster should be recycled.

xi. Sdiﬁwmmmmmmfmﬁmpmm&mpmmmwmm
proposed plant s proposed. Slag tayf be viéd Sir osd constraction and lund filling, bowever,
indiscriminme dumpin| ‘km perehitied ubder sty circumeang prances. :

xii, Armbient noise level should ot exceed the penuissible limit. The overall noise levels in and
sround the plant sres shall be kept well within the sumdards by peoviding noise coatrol
measures including scoustic hoods, silencers, eucloswes etc. on all sources of sowe
geneestion. The smbient noise levels should conform to the standards prescabed under EPA
Ralss, ‘1989 viz. 75 dB(A ) Leg (deytime) and 70 dB(A) Leq (nighttizme) and ity subsequent
amendments.

xiii, &mmmwmﬁmuﬁm&pwmmmmmwmm
7"West Bengal Wasteland Developmcal Corporation Lid/ West Beagal Biodiversity Board. At
leist 33% of the land eres should be covered by plantation

xiv. All intornal soads should be cancreied / pitchod. Proper lighling and propes pathway saside
mmmmwmwmmmmmum;_ Provision of
scparsic pathway for entry and exit of vehicles shouwld be considered. Vehicles should

confores to-pollution under control (PUC) nonms. Proper bouse keeping shall be maintained

mmmquq should be waed o fkr as practicabie .
\.r'
~ E b

iv.

. \

| \ -




A. SPECIFIC CONDITIONS: c’e‘*‘“’G’T’H/ P 40

i.

1i.

iii.

iv.

vi.

vii.

Viii.

p

XIv.

Conditions for Enwronrrﬁ’ﬁ‘ " m

Sponge Limited \Mpﬁ v a
Bengal. % I,kl‘ H Y

The gaseous emissions from various process units should confirm to the load/mass
based standards prescribed by the Ministry of Environment & Forests and the State
Pollution Control Board from time to time. At no time the emission level should go
beyond the prescribed standards.

Induction Furnace should be provided with the fume extraction and dedicated
pollution control systems consisting of Swiveling Hood, Spark Arrestor, Bag Filter, ID
Fan and stack of height 30m from GL. WHRBs to be connected to existing ESP and
stack attached to Sponge Iron Kilns. Stack emission should comply with
environmental standards. Stack emissions should be monitored at regular intervals
and record should be maintained.

Dust collection from Bag Filter should be done through pneumatic control system.
Collected dust is to be sold for landfilling subject to the condition that it does not fall
under Schedule 2 of the Hazardous Waste (Management, Handling and
Transboundary Movement) Rules,2008.

Regular monitoring of the air quality should be carried out in and around the plant
and records should be maintained.

Adequate measures to be adopted for control of fugitive emission. Regular water
sprinkling should be done to control the fugitive emission.

Water requirement should be met from ADDA supply. Groundwater shall not be
extracted without prior permission of the local body as well as the competent authority
as per The West Bengal Ground Water Resources (Management, Control and
Regulation) Act,2005.

Sponge Iron should be used as major raw material ( at least 60% of the total input).
Use of galvanized iron scrap as raw material is not permitted.

Covered storage yard for raw materials to be provided. Loading and unloading
operations should be carried out in open area.

The unit must develop water body with adequate storage capacity to harvest rain water
so as to use the stored water for plantation, firefighting, washing and cleaning etc.
Recharging ground water is not permitted.

Process effluent discharge is not permitted. Cooling water should be recycled.

Solid Wastes are generated in the form of scrap and slag. Scrap should be recycled in
the proposed plant as proposed. Slag may be used for road construction and land
filling, however indiscriminate dumping is not permitted under any circumstances.

Ambient noise level should not exceed the permissible limit. The overall noise level in
and around the plant area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers etc. on all sources of noise
generation. The ambient noise levels should conform to the standards prescribed
under EPA Rules, 1989 viz. 75 Db (A) Laq (daytime) and 70 Db (A) (nighttime) and its
subsequent amendments.

Green belt should be developed in and around the plant premises in consultation
with DFO/West Bengal Wasteland Development Corporation Ltd./West Bengal
Biodiversity Board. At least 33% of the land area should be covered by plantation.

All internal roads should be concreted/pitched. Proper lighting and proper pathway
inside the factory premises should be constructed to ensure safe vehicular movement.
Provision for se athway for entry and exit of vehicles should be considered.
Vehicles s}aqﬁ-ld‘—‘c?n to pollution under control (PUC) norms. Proper house
keeping a]ﬂbe {hnjgd:‘:wthm the premises. Solar lighting should be used as far
as pos ng‘m,.. PARNAL O\

‘.‘, 5 PRI A ‘1.
‘ D usEs S '

MCJ Jfor the proposed expansion project by M/s Calstar
firia, Jamuria Industrial Estate, Dist- Burdwan, West

\\z‘
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%Zg,, ' Canditions jor Emiiro 1 Clecwance for the proposed: expansion Project oy mws. s g
BT Limited ot Mosaa « Hea, Vill, —Jowurio, Jawuria Industrial Estote, Disi, — Burdwan, West Bengal. P’ 41
EANAN
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xv. Health and safety of workess should.be ensured. Workees should be provided with adequate
personnel protective equipment and sanitation facilities, Qccupotional Health Surveiliance of
the warkers shall be dose on a regular basis i records mainteined ay por the Faciories Act.

xvi. - Adequsie measurcs (o be adopted to cosurs industrial safcty. Proper fire detection &

7 ‘ protection systems 1o be provided 1o contral fire and explosion hazards. } v

%vii. The implementatios aod monitoring of Eavireomental Mmagement Plan should be carried
out, &s proposed. | o [ . »

xvitl, mmw&mwwmm&w,mnw

i  The project proponent shall comply with all the eaviroamental protection measurcs and
‘activities in the survoundiig Viliajep tike community development programmes, sducationsl
programincs, driiking weter sispply and healih care ete. ' ’

i mmmﬂiﬁm,mﬁnmmmmm&mmmmnwmmgwm
m%mmm#&,ﬁmmmmﬁwmmmmm

Wmmwmgwutﬁmmwmmwm
iii. Provision should be made for the supply of kerosene or cooking gas to the labourcrs during
WMA&%J&@@mmMwaWWE should be screcncd
iv. The jeoject proponsat should make finsacial provision in the total budget of the project for
implementatioa of the environmental safeguards, The project authorities will provide requisite
mmmw'mmwwmmmmwwmsm
slong with the implementation schedule for all the conditions stipulated hercin. The funds so
Y. mmm«wnmmmwmﬁammmw
. The West Bengal*Pollation. Control Board, who would be mositoring the implementation of
envirosmental siféguards, shonld be given full cooperation, facilitics and documents / data by
mmmwmmwaamymmmmm
monitored duts slung with statistical interpretation shall be submitted to the WBPCB regularly. A
complete set of all the docwivenis thould also be forwarded to the State Level Enviromment
hmﬂﬂyﬁdﬁmﬂﬁwWWM%ﬁhwawm Section 16
of The Environment (Protection) Act, 1986, will be spplicable.
vili. In the case of any change(s) in the scope of the project, the project would require a fresh
appeaisal by the SEIAA
ix. ‘The State Level Eaviroument Impact Asscssment Anthority reserves the right to add additional
safeguard measures yubscquently, if found secessary, sad to take action including revoking of
the envirooment clesrance under the provisions of the Eovirommental (Protection) Act, 1986, to
ensurp effective implementation of the suggested safoguerd messures in s time-bound and
satisfociory manner,
The Project Proponeat should inform the public that the project bas been accorded environmental
clearance by the SEIAA and copies of the clearance letier are available with the State Pollution
Boal/Cemmities and may also be seen &t website of the SEIAA (hitp:/enviswb. gov.in).
th @m‘tﬁnmvm days frotw the date of issue of the clearance lewer, at feast

\




XV, Health and safety of workers should be ensured. Worké’err'est\g‘l';o1.?1‘3j ge provided with
adequate personnel protective equipment and sanitation facilities. Occupational P—é’
Health Surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

xvi. The implementation and monitoring of Environmental Management Plan should be
carried out, as proposed.

xvii. Corporate Social Responsibility programmes should be carried out, as proposed.
B. GENERAL CONDITIONS:

i The project proponent shall comply with all the environmental protection measures
and safeguard recommended. Further, the unit must undertake socio-economic
development activities in the surrounding villages like community development
programmes, educational programmes drinking water supply and health care etc.

ii, All the conditions, liabilities and legal provisions contained in the EC shall be equally
applicable to the successor management of the project in the event of the project
proponent transferring the ownership, maintenance of management of the project to
any other entity.

iii. Provision should be made for the supply of Kerosine or cooking gas to the labourers
during construction phase. All the labourers to be engaged for construction works
should be screened for health and adequately treated before issue of work permits.

iv. The project proponent should made financial provision in the total budget of the
project for implementation of the environmental safeguards. The project authorities
will provide requisite funds both recurring and non-recurring to implement the
conditions stipulated by the SEIAA along with the implementation schedule for all the
conditions stipulated herein. The funds so provided should not be diverted for any
other purpose.

V. No further expansion and modifications in the plant should be carried out without
prior approval of the State Level Environment Impact Assessment Authority.

vi. The West Bengal Pollution Control Board, who would be monitoring the
implementation of environmental safeguards, should be given full cooperation,
facilities and documents/data by the project proponents during their inspection. A six
monthly compliance report and the monitored data along with statistical
interpretation shall be submitted to the WBPCB regularly. A complete set of all the
documents should also be forwarded to the State Level Environment Impact
Assessment Authority.

vii. In case of any violations of conditions laid down in the Environmental Clearance,
Section 16 of The Environment (Protection) Act, 1986 will be applicable.

viii. In case of any of change(s) in the scope of the project, the project would require a fresh
appraisal by the SEIAA.

iX. The State Level Environment Impact Assessment Authority reserves the right to
additional safeguard measures subsequently, if found necessary, and to take action
including revoking the environmental clearance under the provision of the
Environmental (Protection) Act,1986 to ensure effective implementation of the
suggested safeguard measures in a time-bound and satisfactory manner.

X. The project proponent should inform the public that the project has been accorded
env1ronmental clgg;;agce by the SEIAA and copies of the clearance letter are available
n'Gontrol Board/Committee and may also be seen at website of

by in). This should be advertised within seven days from

the SEIAA~
the da eétssue of the c;lcar ce letter, at least
S-u\hﬂ “«Aun \

rl'vuonﬂemﬁé’li’éiearahc for the proposed expansion project by M/s Calstar
it"Mouzﬁz-I‘ieﬁr'isii JQLHTJ ria, Jamuria Industrial Estate, Dist- Burdwan, West
Fard, 0= g "0‘"'/

In two riewspapers ;

that)
in the véx%éu]&r k%n :

"‘n-._,._..-

Conditions for |
Sponge Limited!
Bengal.

e widely circulated iz the region of which one Suaj‘i be- .-
the locality cancerncd
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Conditions for Exvironmental Clearcnce for the proposed expansion project by Mis. Calsiar Sponge
Limited ot Mousa - Ikra, Vill. ~Janairie, Jasmurta Industriol Estate, Dist. - Burdwan, West Bengal,

xiik.

xiv,

in two local newspepers that are widely circulated in the region of which ooe shall be m the
veraacular iangusge of the localiry concerand.

The Project Authorities should inform the Stale Pollution Conirol Board as well as the SEIAA,

the date of insncisl closure and finsd spproval of the project by the concerned authoritics and the
date of commencing the land development weorkiproject implementation.

Prior Conseut-to-Establish (NOC) for the proposed expansion project must be obtained from
WBPCB before commencement of construction. All other statutory clearances should be
The envirommental clearsnoe accorded shall be valid for 8 period of § years for the proposcd
. , gt , T
The sbove stipulations would be enforced slong with thote under the Water (Prevention and
Contral of Poliution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, ihe

Environment (Profection) Act, 1986, the Hazardous Wastes (Managsment and Handling) Rules,

1989, the Public Lishility Insurance Act, 1991, the Environment Impact Assessment Netification
2006 and their smendments,

Yours faithfully,

(Dﬁﬂsi)

Member Secretary, SEIAA &

Chief Enviroament Officer




X1.

Xiii.

Xiv,

Cenr Qpé:ard as wellP s Lf H

The Project Authorities should inform the State Pollution Control, as the
SEIAA, the date of financial closure and final approval of the project by the concerned
authorities and the date of commencing the land development work/ project
implementation.

Prior Consent to Establish (NOC) for the proposed expansion project must be obtained
from WBPCB before commencement of construction. All other statutory clearances
should be obtained by project proponent from the competent authorities.

The environmental clearance accorded shall be valid for a period of 5 years for the
proposed project.

The above stipulations would be enforced along with those under the Water
(Prevention and Control of Pollution) Act,1974, the Air ( Prevention and Control of
Pollution) Act,1981, the Environment (Protection) Act,1986, the Hazardous Wastes
(Management and Handling) Rules, 1989, the Public Liability Insurance Act, 1991,
the Environment Impact Assessment Notification 2006 and their amendments.

Yours Faithfully,

(Debal Ray)
Member Secretary, SEIAA &
Chief Environment Officer

T ———
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1His is o inform yous thal this Board | regzﬁ%n i
of the above subject fo the faliowing conditiont and 3be

Spacial %E.rﬁitians annexed,

1. The quality of sewage and trads effiuent 1o he discharged from your factory shall satisly the permissible

limils as prescribed in 1S - 2450 (P1,  of 197’4;amﬂoritssubsequemamrﬁmen!méﬁnvimﬁmnt{ﬁs 40 _,1}.\

2. Suilable measures to treal your ofiend shalt be adlopled by you in order 1o reduce tha e
that the quality of the offiuent satislies the $landards mentionod above;
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MM I Bats H h
3 Youshall have 10 apply to this Board lor ita consont to operato and discharge of sewage Iy rade off »"”;’!J Ay )
accarding to the provisions of the waler {Prevention & Contro) of Poilution Act, 1974, N : ﬁ"' W

: , O ya0danade” oy ;
elliuent shall be discharged by you withut prior consent of (his Board; \ 2 [', Di Rk’ T I
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. ‘ \ tend 0.., £ NS
& Allermission from yaur taclory shal conlorm to the standards a5 lald down by this Board; \\‘ " n r [ ).‘.,13 Y/
i L) ro '_r"
5 Noemission shall be permitied without prior spproval of this B h o <
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oard and you shall apply to this agamq;% ¢

zc?ﬁg iﬂ oparale and atmosphetic emission as per provislan of the Air (Prevention & Cantrot Poliution
o, X

8. No industrial plant, firnace, fles, chimneys, control equipment, ste. shall ba construcledirecons
ereclod fre-eracted without pricy approval of his ergq W o ) S
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NOC NO61778 SPEED POST

WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan
10A, Block-LA, Sector-III
Salt Lake City, Calcutta-700 098

Memo.No. 617-2N-25/2009 € Dated: 17/09/2009

From:
Member Secretary,
West Bengal Pollution Control Board

To: M/s CALSTAR SPONGE LIMITED
18, R. N. Mukherjee Road,
Kolkata-700 001

Sub: Consent to Establish (NOC) from Environmental point of view
Ref: Your letter No.---CSP/WBPCB/NOC Dated 11.08.2009

Dear Sirs,

In response to the application for Consent to Establish (NOC) for
proposed expansion of M/s Calstar Sponge Limited for manufacturing MS
Ingots (48,000 TPA) and Power (4MW) at the existing unit at J. L. No. 38,
Mouza- Ikrah, PO & PS-Jamuria Industrial Estate, Dist- Burdwan, Pin-
713362 this is to inform you that this Board hereby grants Consent to
Establish (NOC) from the environmental point of the above subject to the
following conditions and special conditions annexed.

. The quantity of sewage and trade effluent to be discharged from your factory
shall satisfy the permissible limits as prescribed in 1S:2490 (pt.I) of 1974; and/or
its subsequent amendment and Environment (Protection) Rules 1986;

. Suitable measures to treat your effluent shall be adopted by you in order to
reduce the Pollution load so that the quality of effluent satisfies the standard
mention above;

. You shall have to apply to this Board for its consent to operate and discharge of
sewage and trade effluent according to the provisions of the Water (Prevention &
Control of Pollution) Act,1974. No sewage of trade effluent shall be discharged
by you without prior consent of this Board;

- All emissions from your factory shall confirm to the standards as laid down by
this Board;

. No emission shall be permitted without prior approval of this Board and you
shall apply to this Board for its consent to operate and atmospheric emissigh4s;
per provision of the Air (Prevention & Control of Pollution) Act,1981: &

. No industrial plant, furnaces, flues, chimneys control equipment etc. sﬂ<a11 be
construct/ reconstructed/erected/ re-erected without prior approvf of this
Board. i

Dr. Tapas Kr. Gup‘té.
CHIEF ENGINEERY\
In-charge, Consent Cell
W. B. POLLUTION CONTROL BOARD
KOLKATA-700 098

P16
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NOC N061778

7. You shall comply with
(i) Water (Prevention and Control of Pollution) Cess Act,1977, if applicable.
(i) Water (Prevention and Control of Pollution) Cess Rules,1978, if applicable.
(iii) Environment (Protection) Act,1986
(iv) Environment (Protection) Rules,1986
{v) Hazardous Waste (Management and Handling) Rules, 1989 and Amendment Rules,2000
(vi) Manufacture, storage and import of Hazardous Chemicals Rules,1969 and Amendment
Rules, 2000
(vii) Manufacture, Use, Import and Storage and Hazardous Micro-Organic, Genetically
Engineered Organisms or Cell Rules, 1989.
(viii)  The Public Liability Insurance Act,1991 and Amendment Act,1992
{ix) The Public Liability Insurance Rules,1991 and Amendment Rules, 1993
(x) Biochemical Wastes (Management & Handling) Rules, 1998 and Amendment Rules 2000,
if applicable
(xi) Recycled Plastic Manufacture and Usage Rules, 1999, if applicable and
(ii) Ozone Depleting Substances (Regulation & Control) Rules 2000, if applicable
8. You wili have to abide by any other stipulations’
as may be prescribed by any authority/local
bodies/Government Department etc.

SPECIAL CONDITION:

Please refer to Annexure.
Gross Capital Investment for expansion project Rs 1948 lakhs.

Any violation of the aforesaid conditions shall entail cancellation of this Consent to Establish {(NOC).

Yours Faithfully

Member Secretary

West Bengal Pollution Contro! Board

Memo NO.------------mameemm Dated-----------e-- - Copy
forwarded for information to:
Chief Inspector of Factories, Government of West Bengal, N.S.Building, Kolkata-700 001.
Director of Industries/Director of Cottage & Small Scale Industries, Government of West Bengal,
N.S.Building, Kolkata-700 001.
Guard File, West Bengal Pollution Control Board.
EnvironmentalEngineer,|/1l/AlipurR.0./HooghlyR.0./B.R.0./D.R.0./HaldiaR.0./S.R.0./Asansol/Sub-

R.0./WBPC Board
Himalaya Bhawan  Vill, Panpur Sahid Khudiram Sarani 10. Camac Street
Delhi Road, Dankuni Kalyani Expressway City Centre, Durgapur-16 2™ Floor
Dist. Hooghly P.O. Narayanpur Dist. Burdwan Kolkata-700 017
Dist. 24 Pgs (N)
Paribesh Bhawan Block-05 at 40 Paribahan Nagar
10A, LA-Block, Sector-lll  Flats Complex Matigara, Siliguri
Salt Lake City Adjacent to Priyambada  Dist-Darjeeling
Kolkata-700 098 Housing Estate
P.O: Khanjanchak,
P.S. Durgachak
Haldia-721602

Dist: Purba Medinipur

Member/Chief Engineer-|
West Bengal Pollution Control Board
Dr. Tapas Kr. Gupta
CHIEF ENGINEER-
W.B. POLLUTION CONTROL BOARD
KOLKATA-700 098
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Speeidi Uonditions issted o N Caketar &
S aktar Sponge Limiied /9 - Lf ?
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Ay Hnissipn:- s
:12. Eﬁ&f&;ﬂ Fumaces (2 x 8 MY}
. dste el Cantt ’ .

DL ?Erag Ii;;g:i}va Power Plant (4 MW) mmpsisiqg of WHREBs (2x10 TPH)

Stayeky -

Y iur ,méfi,ﬂ,‘-m Punvices st fiom Gl do be peaded sl A Dulistivh Lonbol 5% dou
(SWE??ng bond Spask arrestor, Bag Filter & LD, Fan). Adeguote snction arrangoment shouid e

~ provided 1 cor’ri fugiive emission during charging.

2) WIRBs to he follawed by adequate field Electrostatic Precipitator {BSP) and stock 43m feom (it
for Rotary Kilns, GCT alongwith ESP should always be operated In case of WIIRB shutdown oF uuy
O&M activity.- ,

3y for DG set 4 abéve the wol of the gencrator reom. DG sels to be provided with avousts

snclpsures « ssonstic iteatment of the D.G. caom wish resigenimal shenger,

Stucks should have sampling port, plafont and hidder 25 per the Emission Reswtapion Park Heot CPCT

B) Efftucut:-

1) Process (Industrizt) ~ No sffinent is to be discharged, Procsss water is to be totaily rensed afer
treatient ond ‘Zero® discharge should be adopted.

3) Donwstic - o be discharged to souk pit through the septic tank.

) Solid Waste-

Serap, Stag ¢ dust - o b disposed ol as per the coditions of the Envionmental Clerance aeesslad

by e State Hmvressrsonid Iaipaet Assessiment Anthority {SEIAAL West Pengsl, vide No, EN2O9SH it

103552009 duted 07.08.2009.

D) General-

1} Noise Control -~ Ambieni npise lovel & D.G. Set noise level not to exceed the permissible limit.

2) The standards / guidelines for cnntrol of noise from stationary Dicsel generatat o4 preseribed uncke
aetification of Ministry of Envnomment & furest, Govt of India, GSR TR 1VRA002T and s
amendiments staula be falowed

35 No additionel nchirezics § ogupiicils Gan I mistislled withond s potmisstan Gom e
No chiange in rov materials, products and precduction cupacity shouhd e pmade whiond pred
pesmission from this Board.

4y The unit shoutd not start operation of the gxpansion project withaitt obtaining ‘Consent-to-Opernte”
rora this Board sfler compleie instellation of pollution controt devices:

5} Process effluent Jischarge is not permitted, The cooling watcr will be roused w}\x{m&wuiawﬂ- it the
process afier sealing. Dowestic effluent to be treuted trough septic tank and stak'pit

6) Groundwater shall not be abstracted withotst prior’ permission ol confpetcht auliprity as ey Tiw
West Bengal Ground Water Resources (Managesmenl, Control aid Reguiation pes 2063, .
Requirement (263 KLD) for the propused expansion shail bt o A supify.

7) Use of galvanised non serap us rpow materiul is not penuitted. ‘Spope itittiv B wd as a de

marerial (arleast 84% of the tofal fopat, as proposed).
Adoguate measures 1© be adopted for cunuel of fugitive emissi
be done to control the fugitive emission.

Regular-vater sprinkling shorld
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Annexure to NOC SL No. NO61778

Special Conditions issued to M/s CALSTAR SPONGE LIMITED
A) Emission:-
1) Induction Furnaces (2x8 MT)
2) Waste Hear based Captive Power Plant (4MW) comprising of WHRBs (2x10
TPH)
3) DG Sets (1x400 KVA)

Stacks-

1. For Induction Furnaces 30m from G.L to be provided with Air Pollution
Control System (Swiveling hood, spark arrestor, Bag Filter & ID Fan ).
Adequate suction arrangements should be provided to control fugitive
emission during charging.

2. WHRBs to be followed by adequate field Electrostatic Precipitator (ESP)
and stack 45m from GL. For Rotary Kilns GCT alongwith ESP should
always be operated in case WHRB shutdown or any O&M activity.

3. For DG set 4m above the roof of the generator room DG sets to be provided
with acuastic enclosures/acuastic treatment of the D G room with
residential silence.

Stack to have sampling port, plantation and ladder as per Emission
Regulation Part-III of CPCB.

B) Effluent:-

1) Process (Industrial) — No effluent is to be discharged. Process water to be
totally resend after treatment and Zero’ discharge should be adopted.

2) Domestic-To be discharged to soak pit through the septic tank.

C) Solid Waste:
Scrap, Slag & dust-to be disposed off as per the conditions of the
Environmental Clearance accorded by the State Environment Impact
Assessment Authority (SEIAA), West Bengal, vide No. EN/2098/T-
I1.1/045 /2009 dated 07.08.2009.

D) General:-
1) Noise Control-Ambient noise level & D.G. Set noise level not to be exceed the
permissible limit.
2) The standards/ guidelines for control of noise from stationery, Diesel generator sets
prescribed under notification of Ministry of Environment & Forest, Govt. of India
dated 22.12.1998 namely Environment (Protection) (Second amendment) Rules 1998
to be followed.
3) No additional machineries/equipments can be installed without permission from this
Board.
4) The unit should not start operation without obtaining ‘Consent to Operate’ from the
Board after complete installation of poltution control devices.
5) Process effluent discharge is not permitted. The cooling water will be reused and
recycled in the process after settling. Domestic effluent to be treated through septic
tank and soak pit. : :
6) Ground water shall not be abstracted without prior permission of competent authorlty N
as per The West Bengal Ground Water Resources (Management, Control- and
Regulation) Act,2005. Water requirement (265 KLD) for the proposed expansion shall - \
be met from ADDA supply. .
7) Use of galvanized iron scrap as raw material is not permitted. Sponge Iron to be used ‘
as a major raw material (at least 84% of the total input, as proposed) !
8] Adequate measures to be adopted for control of fug1t1ve emission. Regular water [/ / |
sprinkling should be done to control the fugitive emission. ! ot ;
- X : )'2/

Dr. Tapas Kr. Gupta
CHIEF ENGINEER-I

W. B. POLLUTION CONTROL BOARD
KOLKATA-700 098
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10} The uniy 5 St . n
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be develoned aver it least 33% of the project srez.
14} Water bodies must be developed for storing of harvested rainwater, Recharging of Grpundwater is
not permitted, h
15} The unit should obtain pennission fom appropriaie sutherity to ensure power supply.

16} Corporate Social Responsibility programmes should be carried out,
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Annexure to NOC SL No. NO61778
Special conditions issued to M/s Calstar Sponge Limited Page 2 of 2

9) Covered storage yard for raw materials to be provided Loading and unloading
operations should not be carried out in open areas.

10) The unit should comply with the CREP recommendations for steel sector.

11) All internal roads should be paved.

12) Good House keeping should be maintained.

13) Tree plantation- to be carried out as per condition of the Environmental Clearance.
Green belt to be developed over at least 33% of the project area.

14) Water bodies must be developed for storing of harvested rain water. Recharging of
Groundwater is not permitted.

15) The unit should obtain permission from appropriate authority to ensure power
supply.

16) Corporate Social Responsibility programmes should be carried out.

17) The proponent should strictly adhire by the conditions stipulated in the
Environmental Clearance accorded by the State Environment Impact Assessment
Authority (SEIAA), West Bengal, vide No. EN/2098/T-11.1/045 /2009 dated 07.08.2009.
18) The NOC is valid upto 31.08.2014 for the proposal for expansion of the existing
Sponge Iron Plant (2x100 TPD) for installation of Induction Furnaces (2x8 MT),
Continuous Casting Machine and Waste Heat Based Captive Power Plant (4MW) within
the existing site at Jamuria Industrial Estate, for manufacturing MS Ingots (48000 TPA)
and Power (4 MW).

Member Secretary/Chief Engineer-1

West Bengal Pollution Control Board
Dr. Tapas Kr. Gupta
CHIEF ENGINEER-I

W.B. POLLUTION CONTROL BOARD
KOLKATA- 700 098
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& WEST BENG&L POLLUTION CC}T\TR()L BOARD &5

'Paribesh Bhowan' .
Bidg. No. - 104, Block - LA, Sector-ill
Salt Lake City, Kolkata- 706 098

Consent Lotter Nuanber ; {: (VM ?.31 v
Memo Number : A0S !W%"Qﬁfﬁe d »(BM W / G V‘f@m?f,} fo8- Date- &%{OZJLQ 20

- Consent to Operate
= sinder Bt .
Rection X5 & 26 of the Water (Prevention and Contral of Pollution) Act, 1974 and
Section 21 of the Alr (Prevention and Control of Pollution) Act, 1981

The West Bengal Pollution Centrol Board thereinafier referred to as State Board) under the provisions of Section 25 &
26 of the Water {Prevention and Control of Pollutiony Act, 1974, a5 amended and Section 21 of the Asr t Prevention and Control
of Pollufion} Act, 1981, a5 amended il Rafice il Olsemaale diseinider, Hrehywainnte fis consent 1o

u- bl a(rﬂtw f[&¢k@(c{;wlf¢§_ -

et =1 5% TR i (Addressof Regdopffice Head/ Office/City Office)

e i -7 ‘\, ' ! = f
* (hereimafter referred to as Applictnt) for it unit 1ocated ot h\]ﬁ.mﬁdﬂ.t.ﬂ. .-[3':! r( fa:k_.!.}.-*L A ('&{ £ 3{\‘:‘1 lfc',,.
7] fn - ’ ’ ) ” 2 A
1’ / [ & P 4’ J\"tﬂ[“\ ) f.._)-._,u.h_i.;:ﬁ[ﬁ_'rn;.{f‘u.:—;'.‘.;bmb.{jf = Pﬁ-{&%-’  BandA Abrd
Bin FL le ’

S grumrt vt Frrway B L . & Fenashbior o

e R -l Detailed address of the manufatwring unit)
for & perniod from ‘%ﬂti’u T - R mﬁ@ﬁ?fmm,

to operate the industrial unit and 1o distharge :;gnmmm and 1o evnit gasgiagefflucnt from the premisesand of the indus-
- trial unit, in accordance with the canditions oy mentfoned: i the Amnedyre %o this consent Jetter provided on any day atany
instance the quantity and quality of liquid discharge and gaseonvemission shall not exceed the permissible Bt as specified m
e Table I & 1T of this eonsent levter and in the Envirormentst (Protection Act, 1986,

Breach of the conditions and / or failure to comply with the directions as set o 1w the Annexure shall render the
sapplicant liable for prosecunon under the pravisions of the Wmer if‘mvmﬁm and Control of Pollutwn) Act, 1974 and Auw
{Prevention and Contrnl of Pollution) Act, 1981,

'.‘\.
»

The State Board reserve the tight to revoke, mt&zdmw o mske any ea -gh\ le variation / change/ alter the conditions of
this consent letter giving one month’s notice 1o the afppifmm

£ :\_\\ -
//(9@? %%\‘ For and on behalf of the State f%um! Aég ”"a;'

@I" hmw‘%\ {,
T, sedes ) 7l (Member SeerctsrydChicf Kugs-Su-FrvEnge. sz:m,mim xmmx
\‘\: .\Q'—_—’f"&f!’ ﬁ ‘ﬁagﬁg{ﬁ'ﬁg
S W. B, Pollution Control Board

Oreration & Exstudian Celt
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WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
Bldg. No.10A, Block-LA, Sector-III
Salt Lake, Calcutta-700 098

Consent Letter Number C0128931

Memo Number 205/WPBA/Red (BWN)/Cont{595)/08 Date 24.02.2020

Consent to Operate

Under
Section 25 & 26 of the Water (Prevention and Control of Pollution) Act,1974
and Section 21 of the Air (Prevention and Control of Pollution) Act,1981

The West Bengal Pollution Control Board (hereinafter referred to as State Board)

under the provisions of Section 25 & 26 of the Water (Prevention and Control of
Pollution) Act,1974 as amended and Section 21 of the Air (Prevention and Control
of Pollution) Act,1981, as amended and Rules and Orders made thereunder,
hereby grants its consent to:-

M/s Calstar Sponge Limited

(Address of Regd. Office/Head
Office/City Office) (hereinafter referred to as Applicant) for its unit located
at Jamuria Industrial Estate, Vill & P.O-lkrah, P.S-Jamuria, Dist-
Paschim Bardhaman, Pin-713362-------- (Detailed address of the
manufacturing unit} for a period from date of issue to 31.07.2023 to
operate the industrial unit and to discharge liquid effluent and to emit gaseous
effluent from the premises/land of the industrial unit, in accordance with the
conditions as mentioned in the Annexure to this consent letter provided on any
day at any instance the quantity and quality of liquid discharge and gaseous
emission shall not exceed the permissible limit as specified in the Table-I & II of
this consent letter and in the Environment (Protection) Act,1986

Breach of the conditions and / or failure to comply with the directions as set
out in the Annexure shall render the applicant liable for prosecution under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act,1981.

The State Board reserves the right to revoke, withdraw or make- any
reasonable variation/change/alter the condition of the consent letter giving one -
month’s notice to the applicant.

For and on behalf of the State Board

(Member Secretary-Chief Engr./Sr. Env. Engr/Env. Engr./ Env. Engr./Asst. Env. Engr.
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ANNEXURE

Consent mJ"]LS Qﬂsﬁgf L2 S S}ﬁ gL, f< L, Q!:*’%'..*:Q.cm ............. R — R .
for its unit at . nfﬂ?ﬁ"fé&)}‘ t!&...«! ?MCQ 8 af £k %é: oo Vill2ED.~ ?i-kﬁ(l,g:
F g‘ “‘vf"g *ﬁ “ ﬁﬁ,ugf ﬁ{... Fﬁ.@f‘ﬁ!#} &r?éﬁg ggﬁﬁm:jnn;@{wﬁ? ....... ﬁ !.;3‘,362 ..................... » -

C’mdi%mm i v .
01.  This Consent is valid for the manufacturs of :-

Si.No. |  Numeof major products sad by-products Quantity manufuctured per month
O | @illeffTnget (Mild Sheal) L0 00 Tak [rnsntts
(2 '

.

o3 e

. e

éf; i - = | .
10 ¢ | \

02.  The Applican: shail remain responsibie for quamtity and quality of liquid efMuent and air emissions,
03. Dabty dischiarge of indusirial liquid effivent shalt nel cbeetl™ ... oo BT,

(4. Daily discharge of domestic liquid effluent shall not exceed ..., ,.i @ e o ST e it o R
05, Daily discharge of omxed (industrial & domestic) ligmd efffuent shall nof exeetd oo vnverconvener e KL

06, The Applican shall dm:%mrge iaqmd sﬂ‘hmm 0o, nsbﬁti. ﬁi‘(’” ceremreraneresneseensense A place of discharge)
through .. 5’ PORRERTMMOPES A/ ek . auﬂﬂxgg\mfa}h

07. To bring mio any altered or new wﬁaimutfall orto cﬁ:wnge place of ::Smharye the Apphcant shall have @ inform
the Board gnd obiain priay pum:mum of Lht: i?imm.i in th; £ et

sent of industrial liquid waste and domestic hquid
conteen), and operate and maintain the same
¢ Standard as given in Table-1 in page 03.

P

{(Meniber SecreleeChiolEnpr: -Eam—‘ﬁngr Mffgfﬂ.&sﬂ@w—%mgi
E

Enginagy
wB Pﬁ‘ﬁﬁﬁ%ﬂ%ﬁ'&f wmgmi.
05 DEC 2005 Pocthon s Essuion Cot

08 The Applicant shall provide wmmhamwe i’auiiry fﬁr tre
wasts (sewage. sullage and Tiquid effluent genarated-fr
continuously so that the quality of ﬁxsal effuent confonge it
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(2)
ANNEXURE
Consent to M/s Calstar Sponge Ltd.
For its unit at Jamuria Industrial Estate, Vill & P.O-Ikrah, PS-Jamuria,

Dist-Paschim Bardhaman.

Conditions:

01.This Consent is valid for the manufacture of:-

Sl. | Name of major products and by-products Quantity manufactured
No. per month
01. |Billet/Ingot (Mild Steel) 4800.00 Ton/month
02.
03.
04.
05.
06.
07.
08.
09.
10.
11, . |
12, |

02. The Applicant shall remain responsible for quantity and
quality of liquid effluent and air emissions.

03. - Daily discharge of industrial liquid effluent shall not exceed-
- -==-NIL------emeomoomom e KL
04. Daily discharge of domestic liquid effluent shall not exceed---
0.6 --KL
05. Daily discharge of mixed (industrial & domestic) liquid
effluent shall not exceed-------- NIL------ KL
06. The Applicant shall discharge liquid effluent to Septic tank

to soak pit (place of discharge) through one (01)
outlets/ outfalls

07. To bring into any altered or new outlet/outfall or
the place of discharge, the Applicarit shall have to inform
and obtain prior permission of the Board in this effect.

& Urgapu

. ?u t;{f%wa-,n
08. The Applicant shall provide comprehensive fal f% g A huﬂ.~ﬁ4f2u‘.;7 ~
treatment of industrial liquid waste and domestic liqu el
(sewage, sullage and liquid effluent generated from cantee {3
operate and maintain the same continuously so that the qualit;
final effluent conforms to the Standard as given in Table-I in page
03.

(Member Secretary/Chief Engr./Sr. Env. Engr/Env. Engr. /Asst. Env. Engr.)

Continued----------

09 DEC 205
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Table-1
_ Frequency
Ouilet | Nature of Parameters Standard of effluent
No, effluent | sampling
21 Doveetine [P Between: &, " 4o, G0 Yeanly .
Total Suspended Solids ~ | Nottoexceed:. foemefl. |
Biochemical Oxygen Demand Gdayat27C) | Notwexeced: - mpfl. [
Chemical Oxygen Demand Not to exeeed | 3¢ mgl. |
Oil & Grease — Noi to oxceed ./ mgl, -
09 The Applivent falls in the .....nn o oAl .Category of the Waler {Prevention

and Control of Pollution) Cess Agt, 1977 and Raﬁges made ihermﬁdes ami th: Applicant shall comply with the
provisions of the said Act and Rules made theremmder;

10.  Daity water consumption for the following purposes should not exceed -

o Industrial cooling, spraying in mine pits and boiler feed water  — . »3(3‘@ N Tyt gt B v e B
{ Water used for gardening should be included in this category of use)

o Domestic purpose o T s e o PR SR RO < I
¢ Processing whereby water pets polluted and the Mﬁ%‘ﬁ& ¥

are easily hiodepraduhle E O
‘Jlr s ?V L ‘u 5 : Bk
o Processing wherehy water geis polluted and ﬂiea;mlinmmu ¥
are not easily biodegradable Yaed

“‘ - Aepd. U0

TheApplicant shall regularly submit to the Board Mﬁmﬁmww [
the Cess as speeified under Section 3 csf the said Aot o a7 o\
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(3)

Consent to M/s Calstar Sponge Ltd.
For its unit at Jamuria Industrial Estate, Vill & P.O-ikrah, P.S-
Jamuria, Dist-Paschim Bardhaman.

Table-1
Outlet Nature of Parameters Standard Frequency_
No. Effluent Of effluent
sampling
01. Domestic pH Between 5.5 to Yearly
9.0
Total suspended Not to exceed 10
| solids mg/L -
Biochemical Oxygen | Not to exceed 30
Demand (3day at 27 | mg/L
C)
Chemical Oxygen Not to exceed 250
Demand | mg/L
Oil & Grease Not to exceed 10
mg/L
- | |
09. The Applicant falls in the -----------m---- Category of the Water

(Prevention and Control of Pollution) Cess Act,1977 and Rules made
thereunder and the Applicant shall comply with the provisions of the
said Act and Rules made thereunder.

10. Daily water consumption for the following purpose should not
exceed-

Domestic purpose =000 e 08------------- KL
Processing whereby water gets polluted and the

Pollutants are easily biodegradable------------—-————- NIL-------mmemmee
Processing whereby water gets polluted and the

Pollutants are not easily biodegradable----------~eec——- NIL------nmemmemee

The Applicant shall regularly submit to the Board the Returns of
Water Consumption in the prescribed form and pay the Cess as
specified under Section 3 of the said Act.

A7 TAD
\,fﬁ{’;'f T 2 g0 PO

Ef 4 ’:{7 \

{ G h g
LA f.f' -S\l nﬂ,\. ‘J\ ﬂ”A ’”‘:s’ ‘;" \\

(Member Secretary/Chief Engr./Sr. Env. Engr/ Env. Engr. /Asst! ?lﬂ Engrl),v 4 ,38'.{“" - X \“1

d

\| }

f
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{aﬁsmttﬁw}’gly Mmas&ﬁw 4‘:!““’2’!: ‘Eﬂ S T SR e S
i'anﬁwmtat JRMWﬁ Jh@ghgbkté\& E&Mf ‘V‘}i g PG‘""»«{ &Qﬂ,ﬁ\
RSz J@smm:ﬁ}..:}xﬁﬁ Paschive. ﬁmgﬁﬁ&«m&m Pin: 91*33&:2,«

!vi The App!:mm shall mstall suitable device for measuring the vﬁh;ma of waler camumed fur ds!}’ezrcnt pamases as
mentioned above giving correct mn&t to the satﬁfwtmn of the State Board, v

12, Al the stacks connected to various sources of emissions —-— be deszgnazcé by numbars smk as S I, h»?.i S«L ete.,
and this must be painted/displayed to faciliate xﬁﬂmﬁmmm

13, The Applicant shall install s:omprzhmwe wmmi sym:m canszstmg nf ﬁﬂﬂﬁm}ﬁ conirol egmpmmx Bsis s warranted
with reference to generation of air emissions and operate and maintain the same continuously so as to achicve the
level of poltutants of the Standard as given in Table-Nbelow: oo Aymextive —F

Table-il
Stack | Stack | Staek attached | Volume | Velocily | Concentrafions of parameters not to exceed | Frequency
No. | Weight | Ao {sourcesand | Ngfhe |oafges of emission
from | control system. [Temission sarpling
R -t i anyh SPM co
{in mis) aslsee (g Nw)) | (Vi)
54 e
$2 | \
‘ -~
5-3 \ :
5-4 \
3.8 - '
56
5-7
S-8 _
- Ly A nrun ';'l -“
Smg "/ vAf'i‘:;J :l‘i “)/‘i \;AYAK \ ‘\\\\
i % Yumangr “ S
; e ‘M.';:; e A . ] i
Ei—aiﬁ ‘\H\Q RKP . u(\_;;,.:‘,:,j;l 07 :‘I
LQ'OEJEXF D".z:j‘zt .“7 :’&;:J i L .-'”
. P ‘ .JZ" ; } ?\f - :—
“:’.“':wk.‘:f West w/ y 2 ‘}:ff«q‘{% *l]_m
% Lugr ¢ B Fng. ) Asst. B Bagr)
v onTe g;qr‘sﬁ
HOB Poliul ’*ﬁiﬁ%ﬁ?}&i
ﬁgﬂrdMﬂ ;w{ Y P
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(4)
Consent to M/s Calstar Sponge Ltd.----=-~=~--—mommommoomeeeee
for its unit at Jamuria Industrial Estate, Vill & P.O- Ikrah P.S-Jamuria,
Dist-Paschim Bardhaman.

1. The applicant shall install suitable device for measuring the volume of
water consumed for different purpose as mentioned above giving correct result
to the satisfaction of the State Board.

2. All the stacks connected to various sources of emissions must be
designated by numbers such as S-1, S-2, S-3 etc. and this must be

painted /displayed to facilitate identification.

3. The applicant shall install comprehensive control system consisting of
pollution control equipment as is warranted with reference to generation of air
emissions and operate and maintain the same continuously so as to achieve
the level of pollutants to the Standard as given in Table-II below:

Table-II
Stack | Stack Stack Volume | Velocity | Concentrations | Frequency of
No. height from | attached | (Nm3/hr) | of gas of parameters | emission
GL (in to emission | not to exceed sampling
mtrs.) (sources (in/sec)
ad
control SPM CO
| system, (mg/ (% v/v)
if any) Nm3)
S-1 Quarterly J,--'"___‘
S-2 | — --Do-- _1.4“,’4":'[ A N
s-3 ~Do-— /A~ & \m
S-4 [ =D/ 2., \
= — D WANNPRANAYAK  \\
S-6 D41 Dumgagur ! ‘;
S-7 Doyl . '}-i'n‘t wan "1
S-8 Yearl\ o "= T+iwloar
l W\ 2 R D02 203 o

X

S

West ¥ /
....;_—".""): o~ =

-~ s

Member Secretary/Chief Engr./Sr. Env. Engr./Env. Engr./Asst. Env. Engr\.-)'\“:;r

Continued-------

09 DEC 2025
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15,
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The Applicant shall provide pors in the stack(s) and other nwe&my permanent facilities such as l:adtizr. platform,
cte., for monitoring/sampling the air emissioas and the same shall be made available for inspection and use by the
State Boardk stoff as well as ?k:m Boards authmsed agencies.

“The Applicant shall observe the faﬂawmg fwﬂ t:msﬁmgﬁm pattern -

§1 No Type of fuct Quwmy consunted per day | Fuel burning operation where the fuel is used
o1 HS D e D.G.Selt,
02
03
64 E
0s BN

16. The dpplicant shall maintaln the generation and treatment/disposal of non-hazardous solid waste as specified
below -

“Fype of waste Quaniity Treatment Disposal
Slag Q00 Ton [mputs L Fitlios

17. The ﬂippfz{’fwi’ shail iake adequate measures for contrpl ef noise levels from its gwwn sources within the premises
within !hf: lim given below -

‘Fime i Limie in dB(A Ly,
Day Time (06 a.m, mﬁé‘imm 3 &5
Night Time g, to 06 g .f '

18. The Applicam shall a1 all tmes maintun good house-koeping, proper working order, and operate efficiently for
control of pollution from sll sources so 4¥ nioi to taufe nuisgnet 1o surrounding areas/inhabitants and to achieve
compliance with the terms and conditions of the consent.

19 The Applicant shall being about at least 33% of the available open land under the green coverage / plantation

20. The Applicant shall provide for an alternate electric power source sufficient to operate ail poliution control facilities
installed by the Applican: o maintan compliance with the lerms and conditions of the consent, In absence of sueh
an alternate electric power source, the Appi’imm shall stap, reduce or otherwise control production to sbide by the
terms and conditions of the Consent re, T h:rma,gsam!

w4 SE

21 The Applicant shall install a «mgmrgtc :meiﬁgy miter s?m.ip lie consumption of energy for operation of pollution

control devices, 77 i g ,&
4. u;' LY 'L', ,;.'

2. The Applicant shall ensure that ggawe emissions. fmm the*...s, 1ty are controlled so ax to maintain ¢lean and safe
epviranment in and around the fisctory premises,

23, The Applicant shall provide dras&aga;syééﬁi% for b?éfs’i;é‘v‘f" '

strial and domestic liquid waste, Storm-water dmm "
istrial aud domestic Hgmd waste 7
: _- A;’k;a Bk
‘iHemhcr‘}n-m \ChieT Enge Sr-Env-Engr, / ¢ Engr zmmw)
Environmantal Engineor
W. B. Pollutien Control B
Operation & Exaculion

shall be kept separate from the &rﬁ@a@a *syémm fmear fof

¢

nued.....



S e @7’2/

(5)

Consent to M/s Calstar Sponge Ltd.
for its unit at Jamuria Industrial Estate, Vill & P.O- Ikrah, P.S- Jamuria, Dist-
Paschim Bardhaman

4. The Applicant shall provide ports in the stack(s) and other necessary permanent
facilities such as ladder, platform etc. for monitoring/sampling the air emissions and the same
shall be made available for inspection and use by the State Board staff as well as State Board’s
authorized agencies.

15. The Applicant shall observe the following fuel consumption pattern:-

uanti Fuel burning operation
Sl.No. Type of fuel const?med ptzr day where the fﬁelpis used
01. HSD o | D. G. Set
| 02.
03. -
04.
05.

16. The Applicant shall maintain the generation and treatment/disposal of non-hazardous
solid waste as specified below:-

Type of waste | Quantity Treatment Disposal
Slag | 200 Ton/Month | Land Filling

17. The Applicant shall take adequate measures for control of noise levels from its own sources
within the premises within the limit given below:-

[ Time Limit in dB (A] L
Day Time 06 a.m. to 10 p.m 65
| Night Time 10 p.m to 06 a.m - 55

18. The Applicant shall at all times maintain good house-keeping, proper working order, and
operate efficiently for control of pollution from all sources so as not to cause nuisance to
surrounding areas/inhabitants and to achieve compliance with the terms and conditions of the
consent.

19. The Applicant shall bring about at least 33% of the available open land under the green
coverage/plantation.

20. The Applicant shall provide for an alternate electric power source sufficient to operate -all
pollution control facilities installed by the A to maintain compliance with the terms and
conditions of the consent. In absence of such an alternate electric power source, the Applicant
shall stop, reduce or otherwise control production to abide by the terms and conditions of the
Consent regarding pollution level.

21. The Applicant install a separate energy meter showing the consumption of energy for
operation of pollution control devices.
: iy >

22. The Applicant shall ensure that fugitive- emissions from the activity are controlled so as to
maintain clean and safe environment in and ‘around the factory premitt R

] ) \ 4
23. The Applicant shall provide drainage system for conveying indusr_:i‘iL
waste, Storm-water drain shall be kept separate from the drainage syste
and domestic liquid waste.

and domestic liquid
meant for industrial

(Member Secretary-Chief Engr./Sr. Env. Engr/Env. Engr./ Env. Engr /Assl, Env. Engr.)

Continued----------
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24, The Applicunt siall maintam & separate register showing consumption of chemicals used in pollution control sys-
ems, . S ; : : o . 2 : o h 2 2 W '

28, The dpplicant shall get the samples of hazardous wastes/leachates analysed af least OHCE I e revcuscr oo can
from the laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform o the
limits stipulated. Test reports shall be sent to the Board.

26. The Applicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples hy
the State Board s s1aff as well as Stote Board s authorised agencies. .

27, 'The Applicant shall submit fo the Staré Board by the 30th Septerber of every year the Environmental Siatement
Report for the financial year ending 31st Match of the current year in the prescribed form (Form -V) 8s required
under the provisions of rule 14.0fthe Environment (Brotection) {Sesond Amendment] rules, 1992, .

28. The Applicant shall allow the Officers of the Srate Boord 1o guter into the applicant’s premises at m;y reasongble
time to inspeet the poliution eontrol systems:as well as monitoring and measuring devices in connection with
prevention & control of peliution. '

39, The Applicant shall maintain on inspection Book in the factory premises which shall be made available to Officers
& employees of the State Board for ingpeotion, review and ta writedown any direction ar observation as is deemed
necessary during the inspettion from timne 10 timel

30. The Application shall fumish to the Sigtefloard all information m respect of quality, quantity, rate of discharge,
place of discharge of Hquid effiuent and-air emissions.

31, ‘The Applicant shall mamtam adequate number of galifs ed and wained personnel among his staff for proper main-
tenance mmd operation of the sffuewt irostrent and Lor smission contrsl devices and for overall enviranment

management of the industry,

Jor the use of groundwater i any, with Contral Ground Water Author-

32, The Applicans shull have to make regisirgtion
iy.

33, The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of ccurrence of
discharge of any poisonous, noxious or pollutants in exeess of quality as well as quality a5 menuoned sarlier to any
receiving water body/receiving sysiem or to ammosphere owing lo sceident or other unforeseen incident/event in-
cluding naturad disaster. The Applicant Shall {1} ke all steps adequate to prevent such aceident dischargedrelease of
poisunous, nomous o pollutants and to limil their consequences to persons and the environment, (i) provide ta the
persons working on the site with the information, training and equipment including antidotes necessary to ensure
their safety and minigate the aceidental relegse of poisonous noxiows vm‘;immrm@:g\:he enviranment.

: i P g
34, The dpplicant shall make an application to the State Board m the preseribed form fore
60 (srxty) days before the date of expiry of this Copsent. ./ 0 RNV

wal of the vonsent af least

\
35, ‘The Applicant shall not make any alternatio /modification/espansion in the existingshspnufacturing provess and
equipment as well as the polfution comtrol system without prior approval of the 33;1?:3 {
36, The Applicant shatl comply with the conditions as laid down in the Manufronir] "l:iaﬁgy'and Imiport of hazardous

Chemicals Rules, 1989 wisd Hazardous Wastes {Management & Hanégtﬁgg,‘{gf\l IR T e

\M__‘_'__’,a

"“n\;.,"_‘” e

Additional ConditionsSee AP esc e 17

W. B. Pollution Control Boara
1 Operation & Exscution, Caf

+
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Consent to M/s Calstar Sponge Ltd.
for its unit at Jamuria Industrial Estate, Vill & P.O-Ikrah, P.S-Jamuria, Dist-
Paschim Bardhaman
24, The Applicant shall maintain a separate register showing consumption of
chemicals used in pollution control systems.

25. The Applicant shall get the Hazardous Waste/latches analysed at least once
in----------- from the laboratory recognized of the West Bengal Pollution Control
Board ad ensure that they confirm to the limits stipulated. Test reports shall be
sent to the Board.

26. The Applicant shall provide adequate and safe facility for collection of air,
waste water and solid waste sample by the State Board’s staff as well as State
Board’s authorized agencies.

27. The Applicant shall submit to the State Board by the 30t September of every
year the Environmental Statement Report for the financial year ending 315t March
of the current year in the prescribed form (Form-V) as required under the
provision of rule 14 of the Environment (Protection) (Second Amendment)
rules, 1992,

28. The Applicant shall allow the Officers of the State Board to enter into the
applicant’s premises at any reasonable time to inspect the pollution control
systems as well as monitoring and measuring devices in connection with
prevention and control of pollution.

29. The Applicant shall maintain an Inspection Book in the factory premises
which shall be made available to Officers & employee of the State Board for
inspection, review and to write down any direction or ocbservation as it deemed
necessary during the inspection from time to time.

30. The Applicant shall furnish to the State Board all information in respect of
quality, quantity, rate of discharge, place of discharge of liquid effluent and air
emissions.

31. The Applicant shall maintain adequate number of qualified and trained
personnel among his staff for proper maintenance and operation of the effluent
treatment and/or emission control devices and for overall environment
management of the industry.

32. The Applicant shall have to make resignation for the use of ground water if
any, with Central Ground Water Authority.

33. The Applicant Shall intimate to the State Board immediately of any
occurrence or apprehension of occurrence of discharge of any poisonous or
pollutants in excess as well as quality as mentioned earlier to any receiving water
body/receiving system or to atmosphere owing to accident or other unforeseen
incident/event including natural disaster. The Applicant shall (i) to take all steps
adequate to prevent such accident discharge release of poisonous, noxious or
pollutants and to limit their consequences to persons and the environment, (i)
provide to the persons working on the site with the information, training and
equipment including antidotes necessary to ensure their safety and mitigate the
accidental release of poisonous noxious or pollutants to the environment.

34. The Applicant shall make an application to the State Board in the prescribed
form for renewal of the consent at least 60 (sixty} days before the date of expiry
of this Consent.

35. The Applicant shall not make any alteration/modification/expansion in the
existing manufacturing process ad equipment as well as the pollution control
system without prior approval of the Board.

36. The Applicant shall comply with the conditions as laid down in the
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989:and
Hazardous Wastes (Management & Handling) Rule, 1989.

Additional Conditions- See Annexure-II

(Member Secretary-Chief Engr./Sr. Env. Engr/Env,
Engr./ Env. Engr. /Asst. Env. Engr.)

f-eh
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' 4 ) ~Annexure-1}
Annexure-l to Consent Letter Number - vmizs%i

Additionat Conditions issued to M/s. Calster Sponge Limited 3t existing factory premises — Jamusia
industrial Estate, Vill 8 P O-tkeah, P S-Jaruria, Dist- Paschim Bardhaman, P -713362

1. The unit should comply all the conditions issued in earli ier Environmental Ciearanne
Consent to Establish and Consent to Operate, : :

2. The unit should tabiam aﬁ the Stitutory hﬁmseﬁ % appiu:a!ﬂﬁ fmm mher cm::f:med ﬁ‘m’L
Department. - : :

3. This consent may be revoked at any time on wulaﬁtm of environmental norms.

4. The unit shall subrnt a status of compliance of the conditions stipulated in EC.

5. This consent to Operate is valid for operation of Induction Furnaces- 2x8 Ton/batch for
SMS Plant.

Wl
o>
L .P-
Environ fhental Engineer
West Bengal Pollution Control Board
Environmanial Englhess
W B. Pollution Conlrol Board
Operstion & Execution Cell

/y '"r““\\\

AMASENDRA Favay \\

014/ 27
20 2-:0.‘4 {"‘

05 DEC 2029
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Annexure-II to Consent Letter Number- CO128931

Additional Conditions issued to M/s Calstar Sponge Limited at existing factory
premises- Jamuria Industrial Estate, Vill & P.O-Ikhra, P.S-Jamuria, Dist-
Paschim Bardhaman, Pin-713362

1. The unit should comply all the conditions issued in earlier
Environmental Clearance, Consent to Establish and Consent to Operate.

2. The unit should obtain all the statutory licenses as applicable from other
concerned Govt. Department.

3. The consent may be revoked at any time on violation of environmental
norms.

4. The unit should submit a status of compliance of the conditions
stipulated in EC.

5. This consent to operate is valid for operation of Induction Furnaces-2x8
Ton/batch for SMS Plant.

Environmental Engineer
West Bengal Pollution Control Board
Operation & Execution Cell
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i F WEST BENCAL POLLUTION CONTROL BOARD
-g,‘ﬂ-g-" i (Department of Environment, Gevernment of West Benga
e N Asansol Regional Office
ey : {‘P’ £ EORTRE Paribesh Bhawan, Dr. B.C. Roy Roa
Kalyanpur Satellite Township Project (KSTF}
_ Qity-Asansol PO:Dakhin Dhadka P&-Asansel iNortn
Dist -Paschim Bardhaman, Pin-713302, wWest Eergs
Phone-0341-2855280/7 28¢

Memo No.: 1347 — Mmfm (bm)}d-wh— (sss))tfx P il Qa“”"’[”]'?mz

To,

The Director

Mrs Calstar Sponge Lid.

ADDA industrial Estate. City/Viil.-lkrah, PO-lkrah, PS-Jamuria,
Dist.- Paschim Bardhaman Pin-713362

Yest Bengal, india

Sub: Extension of validity of “Consent to Operate” regarding.

Sef

11 Your letter vide Memn No. Nii, Dated 03.07.2023.
20 “Consent to  Operate” Sl No. C0128931 vide memo C
L"JPBNR@d( Bwn}lCant(SmeDB Daied 24.02. .4020

Lo RSk - — Y

- e

SirMadam,

with reference 1o the above, this is to inform you that the validity perio¢ of your “Consent to
Cperate” SI. No. C0128631 vide memo 1o 205-WPBA/Red(Bwn)/Cont(595)/08 Dated

24 02.2020 is nereny extendad upto 31.12.2024.

Al other conditions laid down in the “Consent to Operate” Si. No. C0128931 vide meme 10

205 WPBA/Red(Bwn)/Cont(535)/08, Dated 24.02.2020 will rernain unchanged

This is to be treated as an annexure of “Consent to Operate” 8. No. C2128031 vide memo

no 205-WPBA/Red(Bwn)/Cont(595)/08, Dated 24.02.2020.

Thanking you. ey

i?\\
Yours farthfuuy,

..fi AN

/ / MAREDRA vk ?\ﬁ
{ ¥ D“’&"Eapm- ! 26

\ B’u"‘;“f’ﬂﬂ L= L Epdironoiental E:'\gv =- er

N
:’5' -/2)

Asanso! Regional Office

of West ‘;‘

i y"

09 DEC 2005



WEST BENGAL POLLUTION CONTROL BOARD

(Department of Environment, Government of West Bengal)
Asansol Regional Office
Paribesh Bhawan, Dr. B.C. Roy Road
Kalyanpur Satelite Township Project (KSTP)
City Asansol, PO-Dakshin Dhadka, PS-Asansol (North)
Dist- Paschim Bardhaman, Pin-713302, West Bengal, India
Phone-0341-2999280/2999281

Memo No. 1362-WPBA/Red (BWN)/Cont (595)/ Pt-III Date: 10/07/2023

To,

The Director

M/s Calstar Sponge Ltd.

ADDA Industrial Estate, City/Vill-Ikrah, PO-Ikrah, PS-Jamuria
Dist-Paschim Bardhaman, PIN-713362

West Bengal, India

Sub: Extension of validity of ‘Consent to Operate’ regarding

Ref:

1) Your letter vide Memo. No. NIL Dated 03.07.2023
2) ‘Consent to Operate Sl No. CO128931 vide memo. No. 205-WPBA /Red
(Bwn)/Cont (595)/08 Dated 24.02.2020

Sir/Madam,

With reference to the above, this is to inform you that the validity period of your ‘Consent to
Operate’ SL No. CO128931 vide memo no. 205-WPBA/Red (Bwn)/Cont (595)/08 Dated
24.02.2020 is hereby extended upto 31.12.2024.

All other conditions laid down in the ‘Consent to Operate’ SL. No. CO128931 vide memo. No.
206-WPBA/Red (Bwn)/Cont (595)/08 Dated 24.02.2020 will remain unchanged.

This is to be treated as an annexure of ‘Consent to Operate’ SL No. CO128931 vide memo
no0.205-WPBA/Red (Bwn)/Cont.(595)/08 Dated 24.02.2020.

Thanking You.
Yours Faithfully,

Environmental Engineer

Asansol Regional Office

-

- |
o)
<N
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Date: 09/12/2024

1. The Chairman,
West Bengal Pollution Control Board,
Paribesh Bhawan, Salt Lake,
Kolkata-700106.

2. The Member-Secretary,
West Bengal Pollution Control Board,
Paribesh Bhawan, Salt Lake,
Kolkata-700106.

3. The Environmental Engineer-in-Charge,
West Bengal Pollution Control Board,
Asansol-713301.

Ref: Expansion Proposal No. IA/WB/IND1/453340/2023.

Respected Sirs,

I write to you in continuation to the letter dated 06.09.2024 written
to you by the Ministry of Environment, Forest & Climate Change, Govt. of

.India,.in the matter of initiation of penal actions under sections15 & 19 of
The Environment (Protection) Act, 1986, against M/s Calstar Sponge

Limited, Jamuria, Paschim Bardhaman, West Bengal. (A copy of that letter
is enclosed.)

I request you to kin'aly initiate penal actions against the industrial.
unit as asked for by the said Ministry of Environment, Forest & Climate
Change under the letter referred to above.

I additionally request you to that there are “other violations” in
the matter. And so I request you to kindly take appropriate action in
respect of those “other violations” as well. I narrate the “other violations”

as follows:=

/

Page 1 of 3



P72

(1) The Industrial Unit is still violating the environmental norms.
The violationdid not limit to the period from 01/07/2007 to
06/08/2009. The violation committed by the Industrial Unit was
fundamental in nature, disentitling the Industrial Unit to get the
Consent To Operate (CTO). But the Industrial- Unit, may be on
account of some extraneous consideration, got the CTO. The CTO
was issued on 20.07.2022. Such CTOis hit by the violations then
subsisting, and was issued despite subsistence of the violations.
Such CTO is not valid in law. If seen from this perspective, then the
industrial unit is still continuing the violations, .and the viclationsare
not limited to the period from 01/07/2007 to 06/08/2009.

(2) CTO for 2x100 TPD DRI Klins is liable to be revoked without
any further delay: The CTO dated 20.07.2022 for 2x100 TPD DRI
Klins should be revoked/recalled as the CTO was issued to the
Industrial Unit, despite existence of a fundamental lacuna/violation
by the Industrial Unit which disentitled the Industrial Unit to get the

CTO.

« . (3) CTO for 2x8 MT Induction Furnace should be revoked for
unlawful installation of one no. of additiona! 8 MT induction
furnace: The violation is still continuing as the Industrial Unit has
unlawfully installed and till date operating one no.of additional 8 MT
induction furnace which does not have any environmental
clearance. (The EC was for one no. of 8MT induction furnace, but
the industrial Unit has installed two nos. of 8MT induction furnace.
Still, the CTO was issued for two nos. of 8 MT induction furnace.
Such CTO, though illegally issued, is valid till 31/12/2024.)

(4) Environmental Compensation should be assessed&
recovered:Apart from revoking the CTO, the State Pollution Control
Boardshould assess and recover the environmental compensationfor
unlawful running of 2x100 TPD DRI Klins and 1x8 MT induction
furnace in violation of environmentat laws, starting from the date of
issuance of (i) Consent to Establish dated 21/02/2007 granted for
2x100 TPD DRI Klinsand (ii) Consent to Establish dated
17/09/2009granted for 2x8MT induction furnace upto the date of

the'assessment:

= Page 2 of 3



Yours faithfully,

/4[7‘/\%\;}, Nedh Chat
Atindranath Chatterjee
1-65, Sagarbhanga LIG Housing Estate,
Post-Sagarbhaga Colony,
Durgapur-713211
(M) 9547046747,

E-mail: atinc15@gmail.com

©

Encl: As stated

Copy to:

P- 73

1. The Secretary, Ministry of Environment, Forest & Climate Change,
Government of India, Indira Paryavaran Bhawan, New Delhi-

Bengal Pollution Control

110003
2. The Chairman, Central Pollution Control Board, Delhi-110067.
3. The Member Secretary, West

Board,Paribesh Bhawan, Kolkata-700106.
4.

Kolkata-700001.

The Director, M/s Calstar Sponge Ltd., 18, R. N. Mukherjee Road,

o g 3 '*'-- T Herkpd r\G
PNz 70106, Eidhan Hagar Eﬁmz;; {3;::;
Fr-:un:?aﬂ?éb?i?ﬁ*‘«é‘«]’i—i,‘;--{':5_ SAERE .

e bt PaidsiB.U0(0ash
ﬁmizi'.".7\’)_,?@::’2.:‘9,?@1.&1”.&8, AL
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Through E-mail

‘Date: 25.11.2025

To,

The Member Secretary,

West Bengal Pollution Control Board,
Paribesh Bhawan, Salt Lake,
Kolkata- 700 106

Sub: Prayer for consideration of my represenfé.tiofi

Ref: Expansion proposal No. IA/WB/IND1/453340/2023

Respected Sir,

I write to you in continuation of my representation dated 09.12.2024
submitted to you, in the matter of initiation of penal actions under sections
15 & 19 of The Environment (Protection) Act, 1986 and “other violations”
committed by M/s Calstar Sponge Limited, an industrial unit located at
Jamuria in the district of Paschim Bardhaman, West Bengal. Photocopy of the
said representation is enclosed herewith for your ready reference.

But, it is very unfortunate to say that after elapsed of a long period of time,
you have not yet considered my representation or made any communication
to decide the representation.

Under the circumstances, 1 request you to kindly consider my representation
within 07 days from the date of receipt of this letter failing which I will be
compelled to recourse necessary legal-action in the appropriate court of law
for securing justice.

Yours Faithfully, e N ™\
Atindranath Chatterjee g N
L-65, Sagarbhanga LIG Housingr_.-ﬁstate \}l

Post- Sagarbhanga Colony, ¢/ \\
Durgapur-713211 ! : I
(M) 9547046747, E-mail: atlncl

Encl: As stated N\



12/1/25, 6:47 PM

Ay Gmail

Gmail - Representation P :7 /

ATINDRA NATH CHATTERJEE <atinc15@gmail.com>

Representation
1 message

ATINDRA NATH CHATTERJEE <atinct5@gmail.com>
To: ms.wbpeb-wb@bangla.gov.in

Sir,
Enclosed please find herewith the attachment.

@ PDF.pdf
1172K

' Tue, Nov 25, 2025 at 9:48 AM
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